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INTRODUCTION 

I, the Chairman of the Estimates Committee having been autho-
rised by the Committee to submit the Report on their behalf, pre-
sent this Fifth Report on action taken by GQvernment on the re-
commendations contained in the Hundred and ~irst Report of the 
Estimates Committee (Fifth Lok Sabha) on the Ministry of Ship-
ping and Transport-Border Roads. 

2. The Hundred and First Report was presented to Lok Sabha 
on 28 April, 1976. Government furnished their replies indicating 
action taken on the recommendations contained in that report by 
30 October, 1976. Further information called for by the Committee 
was furnished by Government by 18 April, 1977. The replies were 
examined by the Study Group 'G' of Estimates Committee (1977-
78) at their sitting held on 29 October, 1977. The draft report was 
adopted by the Estimates Committee (1977-78) on 5 December, 
1977. 

3. The Report has been divided into the following Chapters:-

I. Report. 
II. Recommendations which have been accepted by Govern-

ment. 
III. Recommendations which the Committee do not desire to 

pursue in view of the Government's replies. 
IV. Recommendations in respect of which replies of Govern-

ment have not been accepted by the Committee. 
4. An analysis of the action taken by Government on the re-

commendations contained in the 101st Report of the Estimates 
Committee (Fifth Lok Sabha) is given in Appendix. It would be 
observed therefrom that out of 30 recommendations made In the 
Report, 23 recommendations i.e. 76.7 per cent have been accepted 
by Government and the Committee do not desire to pursue 5 re-
commendations i.e. 16.7 per cent in view of Government's replies. 
Replies of Government have not been accepted by the Committee 
in ... respect of 2 recommendations i.e. 6.6 per cent. 

NEW DELm; 
December, 22, 1977. 
Paus4 'I, 1899 (S). 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Esthnau, Committee. 

(vii) 



CHAPTl.:R I 

REPORT 

1.1. This Report of the Estimates Committee deals with action 
taken by Government on the recorrunendations contained in their 
101st Report (Fifth Lok Sabha) on the Ministry of Shipping and 
Transport-Border Road~which wasuresented to the House on 
the 28 April, 1976. . 

1.2. Action taken notes have been received from the Ministry 
in respect of all the 30 recommendations contained in the Report. 

1.3. The action taken notes on the recommendationslobservations 
contained in the Report have been categorised as follows:-

I. Recommendationslobservationc; that have been accepted by 
Government:-

S1. Nos. 1, 2, 3, 4 & 9, 5, 6, 10, 13, 14, 16-22, 24, 25, 27-30 (Total 
23) -Chapter II 

TI. Recomm.endationslobservatioD& which the Committee do not 
desire to pursue in view of the Government's replies. 

S1. Nos. 7, 8, 11, 12 & 26 (Total 5)-Chapter m 
Ill. Recommendationslobservations in respect of which Gov- I 

ernment's replies have not been accepted by the Com-
mittee. 

SI. Nos. 15 & 23 (Total 2)-Chapter IV 

1.4. The Committee will now deal with the action taken by the 
Government on some of these recommendations I observations. 

EccmD1Jl,.1IC Developm.ent of Border Areas 

Recommendation No. %(Paras %.18 &: 2.11) 

1.5. The Committee expressed their concern over the uncons-
cionable delay of nearly 6 years in finalising the report of the com-
mittee set up to assess the impact of the Border Roads Programme 
and the strategy to be followed for economic development of border 
areas with particular reference to construction of border roads. The 
Committee also stressed that Government should take prompt fol-
low up measures on such of the recommendations as are accepted. 



2 

1.6. The Committee felt that the gross delay in taking conclu-
sive action in pursuance of the comrnittee'8 recommendations had 
resulted in the denial of the opportunity fo.r maknig use of this ex-
pert study while finalising the prono~als for the draft Fifth Plan 
so that development of border roads was viewed in the context of 
the development of the border areas. The Committee also suggest-
ed that the GovernmentjPlanning Commission might look into the 
matter and take effective measures to obviate recurrence. 

1.7. The Ministry of Shipping and Transport (Border Roads 
Development Board) have in their reply (October 1976) stated that 
the observations of the Estimates Commi.ttee were brought to the 
notice of the Planning Commission. I t is noticed from the Plan-
ning Commission's D.O. No. T&q(l)j77 dated 19 April,-1977 (ad-
dressed to the Border Roads Development Board and COPy fu.rnished 
to the Lok Sabha Secretariat) that the report of the committee set 
up to assess the impact of the Border Roads Programme on the socio-
economic development, has been submitted to the Planning Com-
mission who has forwaxded a copy to the Border Roads Development 
Board for necessary action. The Report is being treated as secret. 
(A copy of the report was made available to the Committee by the 
Border Roads Development Board in Octobei", 1970.) 

1.8. The Committee note that the Report of the Committee set 
up by the Planning Commission in 1970 to assess the impact of the 
Border Roads Programme and the strategy to be followed for econo-
mic development of border areas with particular reference to cons-
truction of border roads was finalised in April, 1977 and forwarded 
to the Border Roads Development Board for n~essary action. The 
Committee are distressed over the long period of seven years taken 
by this committee to complete its work. The Committee desire that 
the report should be examined in depth and follow-up action taken 
expeditiously on such of the recommendations as are accepted so as 
to ensure that Border Roads programme is integrated with the plans 
for the overall development of border ureas. 

1.9. The Committee also desire that the MinistryjPlanning Com-
mission should take etfective measures to prevent recurrence of lolllt 
delays in submission of Reports of the Committee appointed by them. 

Silchar-Aijal Road 

Recommendation No. 6 (Paras 3.15 & 3.16) 

1.10. The Committee recommended that the Silchar-Aijal Road 
being the lifeline not only for Aijal but for the ent1:ire State. as it 
were, of Mizoram, lit was of the utmost importance that the road 
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was of as good a standard as a National Highway and was improved 
in respect of width, gradients, alignment, standard of maincenance 
etc. The Committee stressed that the entire matter had to be gone 
into at a high level by an expert committee consisdng of represen-
tatives of the Defence Services, State Government, Border Roads 
Organisation and the Ministry of Finance so as to evolve an agreed 
proposal for implementation. They desired that this proposal 
should be finalised within six months so that it could be taken up 
for implementation without fl1l"'~her loss of time in the interest of 
improving the road link to this very sensitive area. 

1.11. The Committee while ~aking note that financial constraints 
were coming in the way of declaring Silchar-Aijal Road as a N atio-
nal Highway, hoped tha~ keeping in view the importance of the 
road to the State and the entire area, it would be declared as a Na-
tional Highway as early as possible. 

1.12. In their reply (October, 1976), the Ministry of Shipping & 
Transport s"ca'ted that in pursuance of the Committee's recommenda-
tion, a high powered Committee consisting of Secretary, Border 
Roads Devel::>pment Board, Engineer-in-Chief, Joint Secretary Mini-
stry of Defence, Director General Border Roads, Chief Secretary 
Mizoram and Additional Financial Adviser was set up in Septem-
ber, 1976 ·to go into the question of improving the Silchar-Aijal road 
to the best possible specifications within the limited resources avail-
able. The Ministry have since informed «()cI~ober, 1977) that the 
high powered Committee have submitted their report in which they 
have suggested realignment of certain portion of the road and also 
continuance of the present alignment even after completion of the 
realigned portions. 

1 . 13. Regarding the action taken on the recommend~:.ions to 
declare the Silchar-Aijal road as a National Highway, the Ministry 
of Shipping & Transport (Road Wing), which is the administrative 
Ministry for all National Highways have sta!~ed that the Silchar-
Aijal road could not be covered in the Fifth Five Year Plan propo-
sals for declaration as National Highway on consideration of the fact 
that it was already being taken care of by Central Government viz. 
Border Roads Development Board. Actually, even the limited list 
of roads proposed in this regard was pruned by the Planning Com-
mission from 10,904 Kms. to 6,178 Kms. which has also not been 
cleared by the Financ,ial authorjt~ies concerned due to financial 
stringency. Meanwhile following the mid-plan appraisal the allo-
cation for National Highways in draft 5th Plan has been. reduc-
ed from Rs. 481 crores to Rs. 327.62 crores which has tightened the 
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position further. The Ministry have added that in the circumstan-
ces, the question of declaring the Silchar~Aijal road could be consi-
dered only in the next Five Year Plan (1978-79) along with other 
roads depending upon the provision which may be made for the 
purpose in that Plan. . 

1.14. The Committee note that the Silchn-Aijal Road was- not 
included in the Fifth Plan proposals for declaration of roads as 
National Highways, as this road was already being maintained out 
of Central funds by the Border Roads Development Board. The 
Ministry have stated that the question of declaring the Road as 
National Highway is proposed to be considered in subsequent Plans. 
The Committee wonld like to reiterate that keeping in view the im-
portance of the road to the State and the entire .area, the Silchar-
Aijal Road should be declared as a National Highway as early as 
possible 

The Committee would also like that the report of the High 
Powered Committee of officers which has sillceheen submitted 
sIaould be ex.amined by the . Government expeditiously and con-
crete measures takea to improve this road. 

Surplus Equipment 

RecommendatiOIl No. 15 (Para 4.16) 

1.15. The Committee desired that concrete action should be taken 
in pursuance of the findings of the Expert Committee which examin-
ed surplus equipment and machinery in Border Roads Organisation 
so that the equipment and machinery which were found surplus to 
The Committee also desired that Government should examine in 
use by Defence and other Government Organisations without delay. 
The Committee also desired that Government should examine in 
every case how the equipment had become surplus in order to pin-
point responsibility and take corrective measures to obviate such 
purchases in future. 

1.16. In reply, the Ministry of Shipping and Transport (Border 
Roads Development Board) informed (October,1976) the Committee 
that in pursuance of. the findings of the Expert Committee the equip-
ment in which Army aml. NPCC had shown their interest were being 
transferred to them. Out of the remaining items nearly 85 per cent 
had already been declared surplus and transferred to DGS&D for 

.. disposal and the balaIl"" UTould be transferred shortly. 
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1.17. As regards fixing up of responsibility for the purchase of 
these equipments which were later found surplus, the Ministry stated 
that Border Roads Organisation was set up in 1960 for construction 
and improvement of roads in Himalayan region. At that time, pre-
vious experience in the requirements and utilisation of machinery in 
construction of hill roads involving work in mountainous, high alti-
tude and snow clad areas, and knowledge of constructional problems 
was not available for guidance because no organisation for depart-
mental construction of hill roads in such terrain and conditions 
existed in the country. Further, as the speed of construction was 
the essence of operations, the Border Roads Organisation did not 
have adequate and sufficient time to carry out exhaustive trials and 
evaluatio~ of machinery required for the job as also of training 
the man-power. In the circumstances prevailing in the initial 
stages of the Organisation, the number, type and makes of the 
machinery required had to be largely decided on general engineer-
ing considerations ann assessment as also on the basis of available 
technical advice, literature and experience in other countries. In 
order to undertake the work expeditiously, machinery had Lo be 
drawn from all available sources. Some equipments were pu~chased 
from Japan, USSR, USA and UK through high level delegations, a 
few came through Military Aid Programme, some were indigenously 
procured and even some second hand equipments were taken from 
the Army. 

1.18. The Committee on Machinery and Equipment which exa-
mined Border Roads Organisation recommended that if the number 
of unwanted or surplus equipment was found to be large, it would 
be necessary to look into the circumstances of purchases and how 
they could be profitably utilised/disposed of. The Estimates Com-
mittee liad ennorsed this suggestion in their original report. In 
pursuance of these recQmmendations the matter was considered in 
detail. According to an assessment made by Director General Border 
Roads in July 1970 the rati/) of the value of such surplus equipment 
to the total value of equipment in Border Roads Organisation was 
only 0.732 per cent and "hence it was not considered large enou'gh 
to warrant the setting up of a Committee to probe into the circum-
stances of purchase of these equipment This aspect, therefore, was 
nQt pursued further." The Ministry further stated that "keeping 
in view the negligible percentage of the equipment, the circum-
stances under which they were purchased and the fact that 
these purchases related to the period 1960-64, a fresh examination 
of these purchases at this belated stage is not likely to yield results 
and hence may not be pursued further. Presently, all PUII'chases 
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of equipments are decided upon after careful consideration, trial 
and evaluation, where necessary and feasIble and proper assessment 
o.t requirement on the glround on the basis of experience and exper-
ti'te in the Border Roads Organisation." 

1 19. The Ministry have further stated (February, 1977) that the 
tot&'l value of equipments which were found surplus was Rs. 
2,66,1\57. Out of these, equipment worth Rs. 1,05,205 has been 
tt-ansferred to Army/NPCC, and equipment worth Rs. 23,57,349 
has been transferred to DGS&D for disposal. Equipment worth 
Rs' 20,202 is still lying with the Border Roads Organisation. 
DGS&D have disposed of equipment worth Rs. 22,26,997. The 
Ministry have further stated that the total amount of loss, if 
any, suffered due to the purchase of these equipments anit. later dis-
pO!ling them of without putting them into use would be available 
only after the sale proceeds are advised by the DGS&D. 

1.20. The Committee are distressed to note that items of equip-
rn(lllt worth Rs. 24.67 lakhs purchased/acquired earlier by the 
Border Roads Organisation have to be disposed of as they were 
found surplus and not required in the organisation. Of these, 
equipment worth Rs. 1.05 lakhs has been transferred to Army /NPCC 
and equipment worth Rs. 23.57 lakhs has been transferred to DGs&D 
for disposal. The DGS&D have disposed of equipment worth Rs. 
22,26,997. The total amount of loss in the whole transaction 
would be known only after the DGS&D intimates sale proceeds. 

1.21. The Border Roads Development Board have adduced the 
following reasons for the purchase/acquisition of equipment now 
found surplus: 

(i) The Ministry have stated that excessive purchase/acqui· 
sition of machinery and equipment in 1960, when the 
Border Roads Org;anisation was set up, was due to lack 
of experience. in the requirements and utilisation of 
machinery in construction of roads at high altitudes and 
in snow clad areas, and lack of adequate time to carry 
out trials and evaluation of machinery required. 

(ii) The number. type and makes of the machinery had to be 
decided in the initial stages on general engineering con-
siderations and on the basis of the then available techni-
cal advice. In order to undertake the work expeditiously 
some equipment was purchased from Japan, USSR 
USA, UK through high level delegations, some came 
through Military Aid Programme and som~ procured in-
digenously. 
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1.22. According to an assessment made by the Director General 
Berder Roads, in July, 1970, the ratio of the value of such sur-
pIll! equipment to the total value of equipment in Border Roads 
Organisation was only 0.732 per cent. The Ministry have 
stated that keeping in view the negligible percentage of the surplus 
equipment the circumstances in which it was purchased and the 
fact that the purchases related to the period 196().........64," a fresh 
exa.mination of these purchases at this stage is not likely to yield 
results and hence may not be pursued further". 

1.23. The Committee feel that although the value of surplus 
equipment as compared to the total value of the equip-
ment' with the Border Roads Organisation is stated to be in-
significant in terms of percentage, one cannot loSe sight of the fact 
that the unwanted and surplus equipment involved an expenditure 
over Rs. 24 lakhs which was avoidable. Th~y were informed th,at 
now all purchases of equipment are decided upon after careful con-
s!deration and proper assessment by the Border Roads organisation. 
The Committee strongly urge that the Ministry/Border Roads 
Organisation should learn lessons from the costly mistakes of the 
past and take all possible measures to avoid their recurrence here-
after. They would like that a detailed procedure for assessinjl the 
requirements and placing indents may be laid down and the pro-. 
cedure kept under constant review with a view to ensuring that 
the safeguards built in the procedure are adequate to prevent the 
purchase of equipment and machinery that may later on be found 
to be unwanted Or excessive. 

Supply of Free Ration to G.R.E.F. Personnel 
Recommendation No. 23 (Para 5.15) 

1.24. During the course of the tour of the border roads, the Sub-
Committee of the Estimates Committee had sensed a certain feel-
ing of discontentment and restiveness in the matter of availability 
of rations to GREF personnel as compared to those from the Defence 
Forces. While appreciating the fact that there were two streams 
of personnel working in the Organisation and that they had their 
own structures of salaries and amenitieo, the Committee felt that 
it was important for the Government to ensure that there was no 
feeling of discrimination in any section of the personnel living and 
working together in the hard conditions of border areas. 

t.25. In their reply, the Ministry have stated that any increase 
in expenditure on provision of ftree rations on improved scales 
would necessarily escalate the cost of road con~truction by GREF 
which had been adversely commented upon by the Estimates Com-
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mittee themselves. The Ministry have added that it has therefQre 
not been cQI1Sidered desirable or expedient at this stage to increase 
the scale of rations for GREF personnel to bring them on par with 
the Army scale of rations 

1.26 The Border Roads Development Board informed the Com-
mittee in December, 1977 that a Committee, which includes a medi-
cal expert, was constituted in January, 1977 to consider and recom-
mend the extent of improvement necessary in the scale of rations 
prescribed for GREF personnel keeping in view the minimum nutri-
tional requirement for efficient discharge of duties and to suggest 
cheaper substitutes wherever possible for balanced diet. The ques-
tion of improvement in the scale of rations would be considered 
further in the light of its report when received. 

1.27. The Committee note that a Committee has been constituted 
in January, 1977 to consider and recommend the extent of improve-
ment necessary in the scale of rations of ~eral Reserve Engineer-
ing Force (G&EF) personnel. keeping in view the nutritional require-
ment for efficient discharge of duties. They strongly feel that it is 
necessary to keep up the physical fitness and morale of the GREF 
personnel working under difficult conditions of border areas and to 
remove the feeling of discrimination in them in the matter of supply 
of rations. The Committee hope that the report of the expert Com-
mittee will be expedited and appropriate action taken to renwve the 
feeling of discontentment among GREF personnel in border areas. 

Implementation of Recommendations 

1.28. The Committee would like to emphasise that they attach 
the greatest importance to the implementation of the recommenda-
tions accepted by Government. They would, therefore, urge that 
Government should keep a close watch so as to ensure expeditious 
implementation of the recommendations accepted by them. In cases 
where it is ~ot possible to implement' the recommendations·in letter 
and spirit for any reason, the matter should be reported to the 
Committee in time with reasons for non-implementation. 

1.29. The Committee would also like to draw attention to their 
comments made in respect of the replies of Government to the Re- , 
commendations Nos. 13, 14, 16 and 17 (Chapter II) and desire that 
Government should take action in pursuance thereof and also 
furnish the requisite information to th~ Committee, where speci-
fically called for. 



CHAPTER U 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation No.1 (Para 2.6) 

In paragraph 1.23 of the Original Report the Committee had 
!Observed that the Central Government should not shoulder the res-
ponsibility for maintaining the border roads developed out of Cen-
tral funds indefinitely, but should allow it to devolve in due course 
upon the State Governments concerned. The Committee had, there-
fore, recommended that the Central Government should, in con-
sultation with the State Governments concerned, evolve a pro-
gramme for gradual transfer of roads developed by the Border 
Roads Organisation to the State Governments for maintenance after 
their commitment is over in 1974. The Committee understand that 
the original idea of the Government was that the equipment and 
manpower in the Border Roads Organisation should lie utilised for 
constructin·g roads, and once the roads were built, the maintenance 
thereof could be done by the State Public Works Departments. This 
view has, however, subsequently undergone a change for two rea-
sons. First it was found that the maintenance of roads entrusted to 
State PWDs was not upto the standards required for strategic re-
quirements and secondly, the volume of construction work with the 
Border Roads Organisation has been dwindling and the surplus 
capacity could be utilised for road maintenance work. The Com-
mittee have been informed that taking into account both these fac-
tors, that is, operational requirements and the need for more work 
for Border Roads Organisation, Government have decided that the 
Border Roads Organisation should continue to maintain these roads. 
'The Committee suggest that the position may be kept un'der watch 
and Government may consider at appropriate time the extent to 
which work relatin~ to maintenance of roads which are not sensitive 
from the strategic point of view, could be devolved on the State 
Governments. 

Reply of Government 

The above recommendation of the Committee contained in the 
l~st senience is accepted and action has ~n initiated accordingly.' 

9 
·2571 L.S.-2. 
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Ministry of Finance have seen. 
[BRDB UO No. F.1(10)!BRDBIEC!75 dated 16-8-19761. 

Recommendation No. 2 (Paras 2.10 & 2.11) 

2.10. The Committee are perturbed at the unconscionable delay 
of nearly 6 years in finalising the report on the strategy to be fol-
lowed for economic development of Border Areas with particular 
reference to construction of Border Roads. The Committee hope 
that the Planning Commission would make good the assurance given 
by their I-epresentative to the Committee in Februa·ry, 1976 that 
the 'report would be finalised within 3 months. The Commit-
tee stress that Government should take prompt follow up measures 
on such of the recommendations which are accepted. 

2.11. The gross delay to take conclusive action in pursuance of 
the Committee's recommendations has resulted in the denial of the 
opportunity for making use of this expert study while finalising the 
proposals for the draft Fifth Plan so that d~velopment of Border 
Roads was viewed in the context of the development of the Border 
areas. The Committee would like the Government/Planning 
Commission to look into the matter and take effective measures to 
obviate recurrence. 

Reply of Government 

The anxiety of the Estimates Committee that prompt follow 
up measures should be taken on such of the recQIDIDendations as 
are accepted, is noted. 

In this case, the observations of the Estimates Committee were 
brought t.o the notice of the Planning Commission. They have now 
advised that, in response to a request made by them, the Estimates 
Committee have very kindly agreed to an extension of the time-
limit wr submission of 'their report by 31st October, 19'76. Planning 
Commission have been requested to ensure that they submit their 
report within this extended time limit. 

The Ministry of Finance have seen. 
[BRDB UO No. F-1 (10) \BRDB\P&Q76 dated 15-10-1976.] 

It is noticed from the Planning Commission D.O. No. T&C/1 (1) I 
77 dated J.9 April, 1977 (addressed to the Box-der Roads Development 
Board and copy furnished to the Lok Sabha Secretariat) that the 
report of Committee set up to assess the iIAPI:!.~t Qftbe Border Roads 
Programme on the Socio-economicdeveloprnent .of the bor~ ar~ 
has been 'submitted to the Planning Commission who has forwarded 
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a copy to the Border Roads Development Board for necessary action. 
The report is being treated as secret. A copy of the report was made 
available to the Committee in October, 1976. 

Comments of the Committee 

Please see paras 1.8 and 1.9 of the Report-Chapter I. 

Recommendation No.3 (Para 2.19) 

The Committee need hardly point out that in the Border Roads 
Organisation the Government have an expertise in roads construc-
tion which is unique. There is a growing realisation that the deve-
lopment of border roads should receive special attention so as to 
bring up the level of development at par with the rest of the coun-
try. In this context, the construction of roads aSsumes special im-
portance as these are the basic infrastructure for overall develop-
mental activities. The Committee feel that in the f0reseeable future, 
there should be a definitive role for the Border Roads Organisation 
in the sphere of roads construction for developmental purposes in 
border and other backward areas apart from their traditional role 
of construction and maintenance of roads from the point of view 
of strategic requirements. 

The Committee would like to point out that large funds are 
being made available for construetion of roads in the Union terri-
tories as well as for schemes which are directly the responsibility 
of the Centre or for which finances are largely provided by the 
Centre. These funds are canalised through the Ministry of Shipping 
and Transport under whom the Border Roads Organisation also 
functions. 

The Committee would also like to point out that road construc-
tion is one of the basic activities undertaken to develop industrial 
areas or sites particularly for Public Undertakings under the Cen-
tral Government.. The services of the Border Roads Organisation 
could be effectively utilised for road construction in the Public 
Undertakings. 

The Committee note that the 'Government hav-e already decided 
to allow the Border Roads Organisation to diversify their activities 
by taking up works pertaining to dams,hydel projects, buildings 
etc., in the areas of its normal operatian. The Comtnittee stress that 
it .should be possible for the Ministry of Defence to ensure that the 
construction works includin'g buildings which are at present being 
given out to private contractors are got executed through the Bor-
der Roads Organisation in the area. As regcrds the dams, hydel pro-
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jects, etc. the Committee expect the administrative Ministry to 
keep a close liaison with the Ministry of Irrigation and Power and 
with the State and other authorities so as to secure the works. 

Reply of Government 

Government appreciate the Committee's desire to keep the re-
sources of Border Roads Organisation fully utilised which appa-
rently is the motivating factor behind this recommendation. The 
position in this regard is that Border Roads Organisation does play 
an important 'role in the sphere of construction of roads in the border 
areas. However, due to the limited funds and resources at its dis-
posal, roads considered important from the Operational/Strategic 
angle are given a higher priority tl1an those required purely for 
developmental purposes. The balance of resources are deployed on 
the construction of roads for developmental purposes, from its own 
funds, if available, or from funds made available to it for the pur-
pose. At present, a large wOJikload for construction!improvement of 
about 2,000 KMs. of roads at a total cost of approximately Rs. 60-70 
crores including two developmental roads of a total length of 
258 KMs. at an approximate cost of Rs. 860.00 lakhs has been added 
to its programme by the Board at their meeting held on 13th July, 
1976. This programme also includes two strategic-cum-developmen-
tal roads in Mizoram of a total len'gth of 310 KMs. to be constructed 
at a total cost of approximately Rs. 11.00 crores for which additional 
funds will be provided to Border Roads Organisation. Hence, the 
resources of Border Roads Organisation are fully tied up for the 
next 5-6 years and the question of its playing a more defined role in 
the field of development can only be considered after the present 
programme is executed after keeping in view the operational re-
quirements and the funds available with the Organisation at that 
time. 

2, Regarding the recommendation of the Committee that the ser-
vices of Border Roads Organisation may be utilised by PublIC Sector 
Undertakings for execution of road construction works in industrial 
areas etc., it is stated that the availability of the services of Border 
Roads Organisation for execution of works, has been brought to the 
notice of all Ministries/Departments of the Central Government 
and also the States by the Cabinet Secretariat. The Department{ 
States have also been advised that they should feel free to assign 
works to Border Roads Organisation. 

3. Regarding the suggestion that the civil construction works of 
the Ministry of Defence shOUld be allotted to Border Roads Organi-
sation, it is stated that the Board at their meeting held on 13th July, 
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1976 approved, in principle, that defence works in the border areas 
should be executed by Border Roads Organisation. Accordingly, 
maintenance of some works at an estimated cost of Rs. 1.10 crores 
per annum have been entrusted to B.R.O. 

4. Further, as recommended by the Committee, a close liaison is 
bein'g kept with the Ministry of Energy and Ministry of Agriculture 
and Irrigation to secure some works from those Ministries also, par-
ticularly the civil works of the Hydel projects being executed in the 
border areas. ': l' !. ;,,;)1 t 

Ministry of Finance have seen. 
[B.R.D.B. U.O. No. F. 1 (lO)/BRDB/EC/75, dated the 

2nd September, 1976] 

Recommendation No.4 (Para 2.20) 

The Committee have elsewhere in this Report stressed the need 
for the Border Roads Organisation to effect utmost economy in its 
operation and to raise its level of efficiency so as to become fully 
competitive in the matter of rates. They would like the Border 
Roads Organisation to realise that it is in their own interest to 
achieve a high level of efficiency and economic operation in order 
to secure diversified jobs that are envisaged in the interest of keep-
ing the force fully occupied and gainfully employed. 

Recommendation No.9 (Paras 3.26 and 3.27) 

The Committee feel that, if the recommendations given by 
the high-powered Committee for better utilisation and maintenance 
of machinery and equipment, better selection of alignment, reduc-
tion in earth work requirements, re-organisation of GREF units and 
better advance planning of works programme and resources are 
acted upon in letter and spirit, it should be possible to bring about 
substantial economy in road construction. The Committee have. 
elsewhere in the report, pointed out that it is in fact in the fuierest 
of the Border Roads Organisation itself to bring down the cost of 
construction so as to secure on competitive basis more works from 
the civil authorities to engage fully its resources of machinery, 
equipment and manpower gainfully in the overall interest of the 
country. The Committee stress that the cost of construction should 
be kept under review both by the Dte. General Border Roads as well 
as by the Border Roads Development Board so as to take concerted 
measures to effect economies and improve efficiency without detri-
ment to the quality of work. The Committee suggest that costing 
of road construction and maintenance should be done systema~i-
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cally so as to pinpoint the cost of various factors in the interest of 
taking corrective action and 1;0 effect the requisite economies. An-
other suggestion that the Committee would like to make 'for reduc-
tion in the cost of construction/maintenance is that tIle Border 
Roads Organisation should make determined efforts to engage the 
local inhabitants in the construction/maintenance works which are 
likely to be available at cheaper rate than the labour brought from 
far off places. This would also give a feeling of partiCipation to the 
inhabitants of the area and generlite goodwill for the Border Roads 
Organisation. 

The Committee would like to be iafonned,' within six 
months, of the concrete action taken in pUI"$uanee of the above re-
commendations in the matter of effecting economies in road con-
struction/maintenance and in securing additional works from the 
civil authorities on the basis of competitive rates. 

Reply of Government 

The Government share the anxiety of the Estim-ates Committee 
that the cost and efficiency of B.R.O. should be subjected to a con-
stant review so as to effect economy in its costs and also to ensUTe 
that the resources i.e. machinery, equipment and manpower avail-
able with B.R.O. should be gainfully engaged in the overall inter-
ests of the country. Keeping this in mind, the recommendations of 
the High Powered Committee on Cost of Construction for effecting 
economy and better utilisation of its resources outlined in this para, 
have been implemented. The norms of output of men and machi-
nery have been revised upwards. The period of utilisation of 
equipment -has been increased reducin'g the number of idle hours. 
Similarly, the level of reserve holdings of equipment have been re-
duced and the system of suspense holdings rationalised to ensure 
efficiency and more economy. The Posifun is being kept under con-
stant review and such other steps as may be necessary, would be 
taken from time to time to ensure greater efficiency in the working 
of B.R.O. 

It may be stated that a system of costing the various jobs with 
a view to pinpoint the cost of various inputs and tocriticaUy review 
the inputs vis-a-vis the outputs so as to achieve better economy and 
take corrective action wherever necessary has been operating in the 
Organisation. This system has been streamlined further and the 
Dte. GBR has been asked to furnish a critical analysis of the inputs 
vis-a.-vis the outputs in the shape of a· half-yearly return to the 
BRDB Secretariat. A review of this return will enable Secretariat 
to keep a watch on the costs of construction and the efficient uti1i~ 
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'sation of othe resources and take corrective/remedial actions when-
ever necessary with a view to effect further economy to the 
maximum extent possible. 

Efforts are, at the same time, continuing to obtain additional 
workload for BRO to ensure optimum utilisation of its resources. 
Additional programme for develo-oment of about 2,000 KMs of roads 
at a total cost of aboutRs. 60-70 crores has been included recently . , 
1n the Board's programme. Perspective programming is also being 
attempted which will further ensure that Border Roads Organisa-
tion is gainfully occupied over the years. It is hoped that with the 
measures initiated and the efforts being made, the cost of construc-
tion of BRO would progressively come down and would become 
competitive with that of other civil aethorities working in similar 
areas. oer 

Government share the views of the Estimates Committee regard-
ing the employment of the local inhabitants in the construction I 
maintenance of roads to the maximum extent possibl~ and have 
suitably instructed the DGBR in the matter. 

Ministry of Finance have seen. 

[BRDB UO No.1 (10) IBRD£IEq76 dated 15-10-76]. 

Recommendation No.5 (Paras 3.6, 3.7, 3.8 and 3.9) 

The Committee find that while the idea ()f preparing a five-
year rolling plan was accepted by the Ministry as early as 1970, 
the plan was drawn up for 1974-79 only to synchronise with the 
Fifth Plan. The Committee are constrained to obserV'e that action 
should have been taken in letter and spirit to undertake the re-
appraisal as soon as the concept was accepted so that it covered the 
Fourth Five Year Plan also. 

The Committee are also not satisfied with the reply given by 
the Ministry to the effect that a Committee of Chief Engineers 
of the Army Headquarters, Ministry of Transport and the CPWD 
appointed to make a technical appreciation, had made recommenda-
tion about the development of border roads in the North-Eastern re-
gion in 1959, and since then, the position 'is reviewed from time to 
time. . The Committee would like to '!)oint out that there has been 
a marked progress in the development of the States in the North 
and the North-Eastern region and many new State entities and 
Union Territories have come into existellce. The Sub-Committee 
of the Estimates Committee which toured these areas towards the 

,end of last year received numerous Tepre~entatioDs to the effect 
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that a number of roads, main and subsidiary, need to be developed 
on a priority basis in the interest of security as well as regional 
development. At a time when the bord~r Roads Organisation 
admittedly do not have enough work and are even looking for open-
ings outside the country, the Committee stress that there is an 
over-riding need for a critical assessment in depth of the require-
ments for provision of roads in each oi the Border States, particular-
ly, in the North-Eastern region, so as to prepare a Master Plan 
with proper perspective and priorities. so that these works could be 
taken up for execution by the Border Roads Organisation. 

The Committee need hardly point out that in preparing 
the Master Plan, not only the requirements of defence but also of 
development should be fully taken into account and, therefore, sug-
gest that the team to prepare such a Master Plan should consist of 
representatives of the Ministry of Defence, the Ministry of Trans-
port, the Ministry of Finance and tr..e representatives of the States 
concerned. In view of the importance and the urgency of the work 
involved, a definite time schedule for preparation of the plan should 
be laid down and enforced. 

The Committee would like to be informed within six 
months of the action taken on the above recommendations and of 
the time by which the Master Plan for each of the States is 
likely to become available and the time by which the Government 
will take a decision on allocation of con::ltruction work to the Bor-
der Roads Organisation. 

Reply of the Government 

As recommended by the Estimates Committee the Ministry of 
Shipping and Transport have constituted a team under the Chair-
manship of Director General (Roads Development) with representa-
tives of the Ministries of Defence, Home Affairs, Finance, Planning 
Commission, North Eastern Council and BRDB to prepare a 'Master 
Plan' for the development of roads in the Border States. However, 
looking to the magnitude of the work involved, it is felt that it will 
take at least about one year to prepare this Master Plan for the 
States. A copy of the Government Resolution, on the above is an-
nexed (Appendix I). On receipt of the Master Plan and the re-
port of the team, a decision on the allocation of construction works 
to BRO will be taken. 

2. The observations of the Estimates Committee contained in 
para 3.6 of their report regarding preparation of the Five Year 
Rolli~g Plan have been noted for future guidance. 
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Ministry of Finance have seen. 

[B.R.D.B. U. O. No. F. 1 (10) /BRDB/EC/75, dated the 
28-10-76]. 

The Border Roads Development Board in their U.O. No. F.1(10) 
BRDB/EC/P&C/76 dated 23-12-76 have stated the following:-

", ... At the first meeting of this Team, the precise scope 
and extent of the work come up for discussion. it was 
felt that, strictly speaking, a 'MASTER PLAN' has to be 
a comprehensive and all embracing plan for the develop-
ment of the entire road system of the State. It therefore, 
has to include all roads including those of the nature 
of village roads, Panchayat roads, District roads, Forest 
roads etc. The preparation of such a comprehensive plan 
for development of road communication in each of the 
Border States, would however call for the collection of 
voluminous data from various sources, e.g. the Forest 
Department, Village and Panchayat Board, Districts, 
Municipalities etc. The entire data/information in res-
pect of all such roads would then have to be sifted and 
analysed to assess the relative importance of each road 
before any conclusions could be artived at. This would 
apparently be a very difficult extrcise and also extremely 
time consuming and would not be completed within the 
stipulated period of one year. Besides, 'roads' being a 
State subject, the States are completely free to develop 
the roads according to their own plan from their own 
resources to the extent possible. Further, the possibility 
of periodical shifts in their priorities for such roads could 
not be ruled out since they would be dependent upon the 
development needs of the area which is governed by 
numerous factors and the availability of resources with 
the State. Hence the concern of the Central Government 
over the execution of the total Plan, most of which would 
necessarily have to be from the resources of the State 
itself, would be limited. The evolution of such a Plan' 
at the Central level would, therefore, have a very limited 
utility. Keeping this in view and also the background in 
which the recommendation was made by the Estimates 
Committee, i.e. to provide adequate work to BRO to 
keep their resources fully utilised on a long term basis, 
it was felt that the plan to be evolved should be restricted 
to the development of roads, main and subsidiary, which 
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may be financed out of the Central Sector Road Develop-
ment Schemes. The States would also be associated 
with this exercise so that they can coordinate their own 
plans for the development of other roads, so as to have 
an integrated road development programme in future. 
This would, in a sense, provide for a total Plan for the 
development of the road system in the State. 

"The roads included in the 'MASTER PLAN' so prepared by 
the Group, as suggested by the Estimates COmmittee, 
could then be considered for construction/development 
out of the various Central Sector Schemes, keeping in 
view their inter-se importance and the funds provided 
for the various schemes. Roads included in this plan to 
be financed from the Central funds could then be con-
sidered to be allocated for execution to a Central Gov-
ernment construction agency viz. Border Roads Organi-
sation to the extent appropriate. With the evolution of 
the 'MASTER PLAN' as envisaged above, it would be 
possible to achieve the TWIN objectives envisaged by 
the Estimates Committee, i.e. to ensure a coordinated 
development of road communication in the Border States 
and to allocate a definite work load on a long-term basis 
to BRO. 

"It i! accordingly proposed to proceed in the manner indicated 
above to implement this recommendation of the Estimates 
Committee. Director General (Roads Development) 
concurs to this procedure. This is being submitted for 
information of Estimates Committee." 

Recommendation No.6 (Paras 3.15 & 3.16) 

The Committee note that die 'Silchar-Aijal road is partly in 
eschar District of Assam and partly in Mizorani and is the only 
communication link to Aijal. The capital of Mizoram which is a 
very sensitive border surrounded on three sides by foreign 
countries. The sub-Committee of the Estimates Committee which 
visited North Eastern Sta.tes in November-December last year to see 
the conditions of the Border Roads decided to travel by the Silchar-
Aijal road in preference to going by helicopter so as to have first 
hand experience of the conditions of travel on the road. They felt 
that the standard prescribed for maintenanC'e of the road was far 
from· adequate. This being the lifeline not only for Aijal but for 
the entire State, as it were, of Mizoram, it is of tne utmost impor;. 
tance that the road is of as good a standard as a National Highway 
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and needs to be improved in respect of width, gradients, alignment 
standard of maintenance etc. The' portion 0 to 23.4 miles-falling in 
Cachar District and the portion 31.5 to 111.9 miles from Kawnpui 
to Aijal are particularly unsatisfactory. As far as the road falling 
in Cachar District is concerned it is only appropriate that its main-
tenance should be taken over by the Border Roads Organisation 
who are looking after the remaining portion of the road so as to 
maintain a uniform standard. In regard to the road from Kawnpui 
to Aijal, the Border Roads Organisation has admitted that 'the geo-
metries of the present alignment of this sector were fairly bad. It 
has, however, been added that the Army Headquarters were 
averse to the proposal of the Border Roads Organisation for an al-
ternative alignrrient on operational considerations. It has also 
been added that it is proposed to undertake some additional per-
manent works in this Sector and that the estimate for the same is 
'in the final stage of sanction'. The representatives of State Gov-
ernment were one in emphasizing the need for inlproving the road 
between Kawnpui and Aijal. "The Committee stress that the en-
tire matter has to be gone into at a high level by an expert Com-
mittee consisting of representatives of the Defence Services, State 
Government, Border Roads Organisation and the Ministry of 
Finance so as to evolve an agreed proposal for implementation. The 
<Committee would like this proposal to be finalised within six months 
so. that it can be taken up for implementation without further loss of 
time in the interest of improving the road link to this very sensi-
tive area. 

While the Committee note that the financial constraints are 
coming in the way of declaring Silchnr-Ajjal Road as a National 
Highway, they hope that keeping in view the importance of the 
road to the State and the entire area, it would be declared as a 
National Highway as early as possible. 

Reply of the Goverllment 

As recommended by the Estimates Committee, Government have 
set up a Committee consisting of Secretary. Border Roads Deve-
lopment Board, Engineer-in-Chief, Joint Secreta-ry, MiniStry of De~ 
fence, Director General Border Roads, Cqief Secretary, Mizoram 
and Additional Financial Adviser to go into the question of im-
proving. the Silchar-Aijal road to the best possible specifications 
within the limited resources available. Th~ Committee is ex-
pected to submit its report by the end of December 1976. Their re-
commendations will then be examined for implementation. 
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Ministry of Finance have seen. 

[B.R.D.B. U.O. No. F. 1 (10)/BRDB/EC/75, dated the 
15-10-1976J 

Further Information caUed for by the Committee 

R«ommeD(lation No. 6 (Paras 3.15 and 3.16) 

Copy of the Report of the High Powered Committee set up to 
go into the question of improving the Silchar-Aijal road, together 
with a note indicating the action taken on the recommendations 
made by the Committee. 

[Lok Sabha Sectt. OM No. 5/'J2/ECI76 dated 5-1-1977]. 

Further reply of Govel'ftlDent 

The Committee set up to go into thp. question of improving the 
Silchar-Aijal road have not yet submitk>d their report. The Com-
mittee has however completed its deliberatlons and its report is 
under finalisation for presentation to the Government. 

Ministry of Finance have seen. 

[B.R.D.B. U. O. No. F. 1 (10) /BRDB/EC/75, dated the 
5-2-1977]. 

A copy of the Final Report of the ffigh Powered Committee set 
up to go into the question of improvement of Silchar-Aijal road 
and the action taken may be furnished. 

The action taken to declare the Silchar-Aijal road as National 
Highway may be intimated. 

, [Lok Sabha Sectt. O.M. No. 5122IEq76 dated 22-2-1977]. 

Reply of GovernmeDt 

The Report of the High Powered Committee set up to go into 
the question of improvement of Silchar-Aijal road is expected to be 
submitted to the Government shortly. A copy of the same will be 
sent to the Lok Sabha Secretariat as soon as it is submitted to the 
Government. 

Regarding the action taken to declare the Silchar-Aijal road as a 
National Highway, the matter was referred to the Ministry of 
Shipping and Transport (Roads Wing), the administrative Ministry 
for all National Highways, and a copy of the note sent by them is 
enclosed here\\ith. ' 
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Nate sho'!Ving the action taken on the T'ecommen.dations m4de by 
the Estima.tes Committee 

(Furnished by the Ministry of Shipping and Transport-Roads Wing) 

As regards the declaration of road as a National Highway, the 
position is as under:-

(1) The declaration of a road as a National Highway primarily 
means assumption of the entire responsibility for the 
development and maintenance cf a road by the Central 
Government. This is actually being already done by the 
Border Roads Development Board who have aJieady deve-
loped this road to restricted Class IX standard and are 
now maintaining it entirely at Central Government cost. 

(2) The Silchar-Aijal road was included in the proposals sub-
mitted by the Governments of Assam and Mizoram for 
the declaration of certain roads in those States as 
National Highways. Similar proposals were received 
from other States also. A:s the proposals received from 
the various States, including Assam and Mizoram, aggre-
gated to 43,000 K.Ms of roads involving a total expenditure 
of Rs. 856 crores for development as single lane NHs and 
another Rs. 413 crores for development as double lane 
National Highways, it was not possible to cater this re-
quirement within the limited provision of Rs. 20 crores 
made for making new additions to the existing N.H. Sys-
tem in the draft 5th Five Year P~an as part of the total 
provision of Rs. 481 crores included in that draft plan 
for National Highways. 

(3) In the circumstances, all the proposals aggregating to 
43,000 KMs were closely examined keeping in view the re-
sources available and the criteria laid dawn for the de-
claration of roads as NHs and a list of 10,904 KMs arrang-
ed in the order of their inter se priority was fonnulated. 
The Silchar-Aijal road could not be covered by this 
limited list on consideration of the fact that it was already 
being taken care of by Central GOVE'rnment viz., B.R.D.B. 
Actually, even this limited list was pruned further by 
the Planning Commission to 6,178 KMs which has a.1.,9I) 
not been cleared by the Financial authorities concerned 
due to financial stringency. Meanwhile following the 
mid-plan appraisal, the allocation for NBs in draft 5th 
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Plan has been reduced from Rs. 481 crores to Rs. 327.62 
crores which has tightened the position further. 

2. In the circumstances, the question of declaring the Silchar-
Aijal road could be considered only in the next Five Year Plan 
(1978-83) along with other roads depending upon the provision 
which may be made for the purpose in that Plans. Meanwhile, as 
indicated above the road is already being attended to by the Border 
Roads Organisation entirely at Central cost. 

[B.R.D.B. U.O. No. F 1 (10)\BRDB\75, dated 13-4-1977]. 

The Border Roads Development Boad furnished a copy of the 
report of the High Ppwered Committee to the Lok Sabha Secretariat 
(Octob,er, 1977). The said committee have suggested realignment 
of certain portion of rthe road and also the continuance of maintenance 
of the present alignment even after completion of the realigned 
portions. 

Comments of the Committee 
Please see para 1.14 of the Report-Chapter I. 

Recommendation No. 10 (Para 3.31) 

The Committee note that the security arrangements for GREF 
personnel deployed on works in Mizoram costing Rs. 60 lakhs per 
annum are being charged to the cost of construction of roads. This 
unnecessarily inflates the cost of road construction work in Mizo-
ram. The Conlmittee learnt that a prc,posal is under consideration 
for excluding this expenditure from the cost of construction, and 
to book it to a, separate Head of account. The Committee recom-
mend that the GREF personnel deployed in disturbed areas should 
be provided with proper and timely security and the expenditure on 
the security cover should not be treated as a part of cost of construc-
tion,specially for the purposes of comparative study with cost of 
construction in other areas or of works executed by State PWDs. 

Reply of Gove1'B.DleDt 
Security protection is already being provided to the GREF per-

sonnel and units deployed in work:;; in Mizoran'l. In deference to 
the wishes of the Committee, it has also been decided that, with 
effect from the Budget for 1977-78, the provision for the expenditure, 
which at present is made in lumpsum under Major Head of Account 
"361-Grant-in-Aid to Union Territory Governments" Will be made 
under distinct units of appropriation, namely, 'construction', 'Main-
tenance', 'expenditure on security cover' etc., under that Head of 
Account. 
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[BRDB U.O. No. F.1 (10) jBRDBjECj75, dated 
26-1()"76]. 

Recommendation No. 13 (Para 4.11) 

The Committee find that as many as 83 indents have been out-
standing for over one year with the Director-General of Supplies 
and Disposal, 38 with Bharat Earth Movers Ltd; and 19 with Direc-
tor-General, Ordnance Factories. Out of these, 56 indents on the 
Director-General of Supplies and Disposal, 36 on Bharat Earth 
Movers Ltd.; and 17 on the Director-General, Ordnance Factories 
were outstanding for more than 3 years. The Committee need hard-
ly point out that the non-availability of these parts imply that 
machinery and equipment of the Border Roads Organisation mani-
fold in value would have preforce to be kept out of service for want 
of essential parts (Cf. paragraph 4.3). The Committe£> cannot under-
stand now Bharat Earth Movers Ltd. and Director-General Ordnance 
Factories which fall under the administrative control of Ministry 
of Defence could have kept these indents pending without com-
pliance for over 3 years with the result that valuable equipment 
and machinery could not be put to use. The Committee would like 
the Ministry of Defence to take emergent steps to see that all the 
parts required from Bharat Earth Movers Ltd. and Director-GeneraL 
Ordnance Factories are supplies without delay. The Committee 
would like to be informed of the concrete action taken within sLx 
months as also the progress made in recommissionin'g the machinery 
and equipment which are lying out of action for want of these 
spares. 

Reply of Government 

As recommended by the Estimates Committee, the matter re-
garding pendency of indents was brought to the notice of the Min-
istry of Defence (Department of Defence Production) and then were 
requested to clear the pending indents early. The position of pen-
dency as on 1st October, 1976 is that only 9 indents (176 items) out 
of the total number of 20 indents (1072 items) against DGOF and 4 
indents (233 items) out of the total number of 40 ind~ts (3378 
items) agaillst BEML now remain outstanding for compliance. It 
has been stated by these organisations that most of the balance 
items are of foreign origin ~d are required to be imported and hence 
will require some more time to materialise. 

2. Regarding the machinery and equipment that was lying out of 
action as on 31st March 1975, as reported to the Estimates Com-
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mittee, it is stated that as on 30th June, 1976, out of the equipment 
worth Rs. 3.10 crores classified as 'C', equipment worth only Rs. 1.41 
crores had yet to be recommissioned. Similarly, out of the equip-
ment worth Rs. 2.46 crores lying out of action for want of spares, 
equipment worth only Rs. 0.85 crores had yet to be recommfssioned 
as on 30th June, 1976. 

[BRDB V.O. No. F.1 (10) /BRDB/EC/75, dated 
26-10-1976]. 

Further Information called for by the Cotmnittee 
(a) A statement showing pendency of the indents placed on 

DGOF and BEML upto 31st December 1976 (i.e. more than 4 years, 
3 years, 2 years, 1 year and six months) may be furnished. 

(b) The value of equipment lying out of action (Classified as 'C') 
a!' on 31st December, 1976 may be intimated. 

(c) The value of equipment lying out of action for want of 
spares as on 31st December, 1976 may be intimated. 

[Lok Sabha Sectt. O.M. No. 5/22/ECI76 dated 22-2-19771. 
Further Reply of Government 

A 1:otal number of 9 indents placed on DGOF and 4 indents placed 
on BEML were pending as on 31st December, 1976. Their period-
wise break up is given below:-

.. ----.-- '--'--
Over 4 yeat's Over 3 years Over 2 years Less than 6 

months 

No. of No. of No. of No. of 
Indents Indents Indents Indents 

DGOF 7 I I 

BEML 3 

(b) The value of equipment lying out of action (Classified as 
T') as on 31st December, 1976 was Rs. 91,74,602.65 against the Rs. 1.41 
crores already reported to the Committee vide our note of even 
number dated 26th October, 1976. 

(c) The value of equipment lying out of action for want of 
~pares 3S on 31st December, 1976 was Rs. 56,15,689.10 out of the 
equipment worth Rs. 85 lakhs already advised to the Committee 
1,ide our note of even number dated 26th December, 1976. 

Ministry of Finance have seen. 
[BRDB V.O. No. F.1 (10) /BRDB/EC/75, dated 

18-4-1977]. 
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Comments of the Committee' ;, .... ); ~ , 

The Committee suggest that there should be a st~g arrangJ-
ment to review and -expedite the outstanding indentS" 'in order "to 
ensure that the machinery and equipment are not allowed to! go 
'Out of service for want of spares. 

Recommendation No. 14 (Para 4.12) 

As far as the indents on the Director GeneraL of Supplies and 
Disposal are concerned, the Committee are not convinced ,'by the 
-reasons given by the representative of DGS&D in not complying 
with the indents for such a long time. The Committee has . asked 
for a comprehensive note from Border Roads Development Board 
in consultation with the DGS&D on the problems relating to machi-
nery lying idle classified as 'c' for want of spares and the position of 
Indents pending with DGS&D and the steps taken to overcome 
these problems. This note is still awaited. The Comtnittee can-
not resist the impression that the procedures followed by the 
various departments are too involved and the real purpose of en-
suring that these parts are made available in time to keep the 
machines and equipment in working condition, is lost. They would 
like a high-powered team consisting of the Secretary, Ministry 
of Defence, Secretary Department of Supply, Secretary Technical 
Development and the representative of Ministry of Finance to go 
into the matter in detail and ensure not only that the outstanding 
indeilits are complied with wi~hin a specified period but that the 
'procedures are rationalised and simplified and powers delegated 
to the project Authorities as necessary in the interest of ensuring 
availability of spares required for keeping the machinery and 
·equipment in working order. 

Reply of Government 

This recommendation of the Estimates Comtnittee consists of 
two parts. The first part refers to the need to clear the outstand-
ing indents within a specified period, and the second part pertains 
,to the need for rationalising and simplifying procedures and dele-
gating adequate powers to the Project Authorities in the interest 
.of ensuring availability of spares required for keeping the machi-
nery and equipment in working order. 

2. So far as the first part is concerned, periodical meeting bet-
ween the DGS&D and Secretary, Border Roads Organisation are 
'being arranged and this will ensure that the outstanding indents 
are cleared as early as possible. In addition, Secretary, J)epart-
2571 ~3 
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ment of Supply is also holding periodical meetings to ensure early 
c1~a:r@ce o~ pe~ding indents of various other Departments. The 
pendency. ot /'cr\ti~" ~ndents. of Border Roads. OrganiSation will 
also be. 4lken up at thIs meeting to ensure that they are met as 
expeditiously as possible. 

3. So far as the second part is concerned, it may be mentioned 
that the Department of Supply have constituted a high-powered 
Committee under the Chairmanship of Minister of Supply and Reha-
bUitation to consider rationalisation and. simplification of the pur-
chase procedures of vario~ Departments of the· Government. 
Several 'wor.king Groups have been set up ·under this high level 
Committee and one such working. group will examine the special 
requirements of the Border Roads Organisation fully reckoning with 
the· :teeom~nda,tion of the Estimates Committee. The Recommen-
dation' of the working group will in turn, be considered by the 
high level Committee under the Chairmanship of the Minister 
t>f Supply and Rehabilitation. In view of the fact that this arrange-
ment has been made by the Department of Supply, the Constitution 
of a separate high powered committee by the Border Roads Orga-
nisation does not seem necessary, as the terms of reference of both 
the Committee overlap, and the Committee's recommendations 
can be fully implemented through the Working Group and the 
high level Committee recommendations. 

Ministry of Finance have seen. 

[B.R.D.B. U.O. No. F. 1 (10)/BRDBjEC/75, dated 
28-10-1976J 

Further information called for by the Committee 

Note indicating th~ date on which the Working Gl'OUp in respect 
of Border .~oads . Organisation was set up, its composition and· when 
is it required to submit its report. 

The latest position of the indents placed by Border Roads Orga-
nisa~ DGS & D. 

(Lok Sabha Sectt. ()M No. 5/22IEC/76 dated 5-1-1977]. 

Further Reply of GoveTIlment 

~1 The Working Group in respect of Border Roads Organisation 
was set up vide Ministry of Supply and Rehabilitation, Department 
of Supply OM No. DGS&DJHPCSI16176-P III dated 27-10-1976. A 
copy of OM No. DGS&D/HPCS, 16J76-P III dated 27-10-1976 is 
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enclosed herewith. (Appendix II) rr:he report of the Working 
Groups is to be submitt~d within 3 to 4 montps time but this is 
likely to take some more time. However, the· Chairman of this 
Working Group dealing with B.R.O. has been requested to expe-
dite it as much as possible. 

2. Regarding the latest position of indents that were shown 
pending on DGS&D, it is stated that only 29 indents were out-
standing on 31-12-1976 as against 89 indents that were shown out-
standing on 1-4-1975. 

Ministry of Finance h~ve seen. 

[BRDB UO F. 1 (10) iBRDB!ECI72 dated 7-2-1977]. 

Further JDfQ1'JDatiou. called for by the Committee 

(a) The period-wise break up of the 29 indents out of t~e 89 in-
dents which were pending as on 1-4-75 (i.e. for more than three years, 
two years, one year and six months), the reasons therefor and the 
action taken or proposed to be taken to expedite the requisite sup-
ply may be intimated. 

(b) The number of indents placed during 1-4-75 to 31-12-76, the 
number of indents pending out of this, with period-wise break up 
(for more than one year and more than six months) and the reaSOM 
thereof may be intimated. I 

(c) A copy of report of the working group in respect of Border 
Roads Organisat~on set up by Ministry of Supply and Rehabilita-
tion to study the supply procedure and the action taken thereon 
may be furnished. 

[Lok Sabha Secretariat O.M. No. 5/22/EC/76 dated 22-2-1977]. 

Further Reply of Government 

Item (a) 

The period-wise break-up of the 29 indents out of the 89 indents 
which were pending as on 1st "ipril, 1975 is given below: 

Over 3 years -27 Nos. 

Over 2 years - 2 Nos. 
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of these. 29 indents only 22 indents are now pending. The period-
wise break up of the 22 indents is as under:-

Over 3 years - 21 Nos. 

Over 2 years - 1 No. 
" 

The reasons for the pendency of indents as indicated by the 
Ministry of Supply are indicated in Annexure 'A'. 

With a view to expedite these supplies against the pending 
indents, meetings are being held at periodical intervals between 
the DGBR and DGS&D at which all the outstanding indents are 
reviewed and action to be taken, if any, for expediting the sup-
plies discussed. The position in respect of these items is also re-
viewed at the BRDB Secretariat in periodical meetings. DGS&D 
is also taking all possible action to expedite materialisation of these 
indents. Further, having regard to the recommendations of the 
Estimates Committee, the rationalisation and simplification of the 
purchase procedures is being gone into by a High-powered Commit-
tee appointed by the Department of ~upI>lies under the Chairman-
ship of Minister of Supply and Rehabilitation and a Working Group 
constituted by this Committee is now closely examining the matter. 

Item (b) 

The number of indents placed during 1st April, 1975 to 31st 
December, 1976 are 25 Nos. out of which 19 indents are pending. 
The period-wise break-up of these indents is as under:-

Over 1 year -2 Nos. 

Over 6 months -9 Nos. 

The remaining '8 indents are below 6 months. The reasons for 
the pendency of these indents, as indicated by the Ministry of Sup-
ply are indicated in Annexure 'B'. 

Item (c) 

The Working Group to study the supply procedure in BRO has 
not yet submitted their report. As and when it is received, a copy 
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will be made available to the EStimates Committee as desired. 

S.No. Reasons No. of cases 

----------------------------------------~------------------
1 Cales under reference to Mini~try of Law 

2 Wh:re DIP is still alive but part/full supplies are outstanding 

3 DIP expired but not request from firm for extension received 

4 Where DIP has to be extended 

5 Cases where balance items have already been offered for in,pection but 
could not be released due to expiry ofD/p. 

.; 
6 Cases w':lere firm have stated that balance items are not available/cannot 

be supplied due to variOus reasons and prospects of supplies are bleak, 

3 

5 

4 

3 

D/P expired 6 

22 

S.No. Reasons Nos. of cases 

1 Cases where part item, are outstanding D.P. has just expired. Firm have 
applied for D.P. extension • 4 

2 Cases wheFe part time items are outstanding D.P. alive 

3 Indents just covered i.e. in Feb/March 1977-D.P. alive 

4 Indents outstanding for coverage 

6 

8 

TOTAL 19 

A further break up of indents outstanding for coverage at S. NO.4 above is as sunder :_ 

(a) Indent where F.E. required referred to I/O 

.. 

(b) Tenders have already been opened and are under process for coverage 4 

(c) Tender have since opened and reference made to I/O for his comments 
-reply awaited • • • • • • • • • 

(d) Ca~es where clarifications sought from the firm have"since been 
rel ived and are under examination for coverage " 

(e) Cases where censiderations are being made for issue of fresh tender 
enquiry 

TOTAL 8 

[B.R:D.B. U.O. No. F. 1 (10) /BRDB/EC /75, dated 
18-4-771 . 
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'COiiiioents ;;,. the Committee 

The Committee hope that the High Powered Committee and 
its Working Groups would complete their-studies expe-ditiously and 
in the light of their recommendations, Government would take 
conclusive action to simplify and rationalise the procedure,. of the 
various departments. They also hope that the Border Roads orga-
nisations will continue to pursue vigorously the outstanding indents 
with DGS&D with a view to securing expeditious materialisation of 
indents. 

Recommendation No. 16 (Para No. 4.22) 

The Committee are unhappy that while on the one hand there 
should be heavy shortage of spares with the result that lot of 
valuable machinery and equipment belonging to Border Roads 
Organisation cannot be commissioned expeditiously, there should, 
on other hand, be surplus spares of the value of Rs. 85 lakhs. The 
Committee would like Government to continue to pursue the ques-
tion of finding alternative use for the surplus spares so that these 
are put to best use in public interest. Meantime they stress that 
detailed investigation should be made where any particular surplus 
spare part is of high value or excessivelyiarge in number, so as 
to pin-point responsibility and take deterrent action. 

The Committee would like Government to learn a lesson from 
this heavy accumulation of surplus spares and see that the scrutiny 
at the time of placing the indents is done critically so as not to give 
rise to such heavy accumulations or surpluses. 

Reply of Government 

The observations of the Committee have been noted. Efforts 
are being made to utilise these surplus spares to the maximum 
extent possible by suitable conversion/modification. The spares 
found unsuitable for use in the Organisation will be disposed of. 

As regards the suggestion to carry out detailed investigation to 
fix 'responsibility for the procurement of such large number, the 
Committee may kindly recall that they had made a similar recom-
mendation in para 5.79 of their original report. This was based on 
a recommendation made by the Committee on Machinery and 
Equipment set up earlier by BRO. A special Court Inquiry was 
constituted to go into the causes of such huge surplus spares. The 
Court of inqUiry' conCluded that 'as the major portion of the surplus 
spares pertained to the equipments which had either become obso-
lescent or had finished their life and were purchased when BRO 
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had no e:x:perie:qce ,~egarding ,tpe f\~~~i:1"emW1ts .or utilisation of 
spares nor was any proper system of provisioning Of spares in 
existence, no one could, be blamed for it. 

A comp1'ehensive procedure now exists for the initial scrutiny 
of the indents at various levels in the entire chain of ,preparation. 
submission, approval and sanction. 

, , -

Millistry of Finance have seen. 

[B.R.D.B. U.O. No. F. 1 (10)/BRDB/EC/75, dated the 
18th August, ,1976]. 

, Further, Information ~led for by the Committee 

The value of surplus spares brought into use by conversion/ 
modification and the value of spares disposed of as unsuitable upto 
lsi January, 1977. 

The value of spares still lying unused/undisposed of as on 1st 
January, 1977.' 

[Lok Sabha Secretariat O.M. No. 5/22jECI76, dated 5-1-1977]. 

Further Reply Qf _Government 
d _, I:" ~ . 

A Technical Board of Officers was ordered to survey and sug-
gest use of these surplus spares. The task involves a study of 
detailed specification 'of components and in some cases reference to 
the manufacturers. By 1st January, 1977, the Board had identified 
spares worth Rs. 2 lakhs for use in BRO after suitable modifica-
tion. 'In view of the 'nature ',of the work involved, the Board of 
Officers has taken 'a longer time th8n originally anticipated. Their 
examination of these spares is expected to be completed by 30th 
April, 1977 and thereafter'dispoSaI of surplus spares' will be taken 
up with DGS&D. 

The value of spares thus ide!ltified for use by conversion! 
modification is approximately' 'Rs. 2 lakhs and the value of spares 
still 'under examihation is approximately Rs. 82.7 lakhs. No spares 
have yet been disposed of. 

Ministry of Finance have seen. 

,[B,R.D.B. U. O. No. F. 1 (10) jBRDB/EC/75, dated the 
8th February, 1977]. 



cr "\ ',: .' , ' • . , ~.. Further' Jnformation called for by the Committee 
;,. •. , .'$" .'. .. .. ~~ ." 

(a) A note indicating when the technical board was appointed,. 
-its composition, the time allowed for completing its work and the 
ri!'asons for delay., if any/and the responsibility fixed therefor, may 

; tie' fUrnished.: . 

(b) The progress made in modification and utilisation of the 
spares worth as. 2 lakhs which were found useful after suitable 
modificati,on~, ,may ~ intimated. 

": ;. . ~ " . t 

,~ (c) 'Firml position regarding examin~ion of the remaining: 
spares worth as. 82.7 lakhs may be intimated. 
[Lok Sabha Sectt. O.M. No. 5122lECI76 dated the 22nd February, 1977] 

t.r-·, r r .. 
Further Reply of Government 

The technical Board of Officers was appointed in June 1976 10· 
assist the Store Divisions to survey and suggest the use of the 
surplus 'Spares in ·the Organisation and submit its report by 31st 
August, 1976. The composition of the Boards is as under:-

ia) : Bodrdto assemble o.t Eastern St&re Division 
Presiding 
Members 

, , 

Officer-EE/Major from Eastern Store Division .. 
-1. AEE from Eastern Base Workshop 

2. AEE/AE from project Vartak 

(b) Board to assemble at Western StOTe Division 

t' 

Presiding Officer-"':EE/Major from Western Store. Division 
Members 

, 
, .' 

-1. AEE from Western Base Workshop 
2. AEE/ AE from pToject Beacon. 

As already reported to the Estimates Committee, the task in-
volves a study of detailed specifications of components for assessing 
their suitability for alternative use even by making references to 
the manufacturers in some cases. The Board of Officers have there-
fore' taken a longer time than originally antiCipated. In view of 
this, the question of fixing of the responsibility for the delay does 
not arise. 

(b) It has been reported by the Dte GBR that the modification/ 
utilisation of spares w.orth Rs. 2 lakhs will be completed by 30-4-77. 
These'items will be utilised in due course as and when demands: 
.are placed by Field Workshops/Base Workshops. 
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(c) The Technical Board is identifying and evaluating the· 
quantum of spares that can be utilised for alternative purposes and 
this work is also likely to be completed by the end of April 1977. 

[B.R.D.B. U. O. No. F. 1 (10) /BRDB/EC/75, dated the 
22nd March, 1977]. 

Comments of the Committee 

The Committee desire that the Technical Board of Officers set 
up b survey and suggest alternative use of surplus spares should 
draw up a time bound programme for completing the survey of the 
remaining items valued at Rs. 82.7 lakhs approximately and the 
Ministry should keep a close watch on the progress made by the 
Group with a view to ensuring its timely completion. 

Recommendation No. 17 (Para 4.26) 

In paragraph 5.89 of their Original Repol't the Committee had 
underlined the need for standardisation of machinery and equip-
ment with the Border Roads Organisation in view of fact that 
machinery was lying idle awaiting repairs in workshops for long 
periods for want of spare parts and the problems of procuring spare 
parts in adequate quantities was aggravated on account of multipli-
city of makes and models. The Committee had recommended that 
the requkite data should be compiled and evaluated and a decision 
taken expeditiously in regard to the items which remained to be 
standardised. The Committee note that standardisation in respect 
of only three items has been done so far. The Committee were in-
formed during evidence by the Secretary, Ministry of Defence that 
it was proposed to constitute a committee of officers drawn from 
Director General Border Roads, Director General Road Development 
and Director General Technical Development etc. to go into the' 
question of S'tandardisation of the remaining items. The Committee 
would like this expert team to be appointed without further loss of 
time so that they can give recommendations by a specified date 
about the scope for standardising other main item of machinery and 
equipment which are in use in the Border Roads Organisation. 

Reply of Government 

A Technical Committee consisting of Officers drawn from various 
technical organisations/institutions to go into the question of stan-
dardisation of machinery and equipment in BRO has been appoint-
ed. It is expected that the Committee will be able to give its re-
commendations by the end of March 1977. 
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I Ministry of Finance have' seen. 

[B.R.D.B. U,.O. No. F. 1(10)/~RDB/EC/75, dated the 
31st August, 1976]. 

(a) A note indicating when the Technical Committee was ap-
pointed to go into the, question of Standardisation of machinery and 
equipment in Border Roads Organisation and the time allowed 
for completing its work may be furnished. 

(b) The latest positic)n regarding the finalisation of the report 
and when it is likely to be submitted, may be intimated. 

(c) A copy of Report and action taken thereon may be furnished. 

[Lok Sabha Sectt. O.M. No. 5/22/ECI/76, dated the 22nd February, 
1977]. 

FJQtber ,Reply of Gove,rnment 

(a) The T,echnical Committee togo into the question ofstandardi~ 
sation of machi,nery andequipIllent in Border Roads Organisation 
was set up in, April 1976 vide Government of India, Ministry of 
Shipping and Transport, Border Roads Developmeht Board, O.M. 
No. F. 176(18)IB~DB/S-69/Standn. da\eds.:4-76. 

Though "no .sp'~ific period for completion of its work relating to 
standardisation was indicated in the OM settirig up the Cornmj.ttee, 

,it was expected t~at the Committee would be able to give its 
recommendations by, the end of March urn. The Committee has 
already held four sittings' but have not been able to consider the 
Standardisa,~ion of all yehic1es ,and equipments. As such, it is now 
expected to give its recommelldations by the end of June 1977. 

Action to consider their recommendations for implementation 
will be initiated on receipt of their report. 

Ministry of Finance have seen. 

[B.R.D.B. U. O. No. F. 1 (10) /BRDBIEC/75, dated the 
19th March, 1977]. 

CCQnDlents of; the «;qlDJ!l;i!tee 

The Committee desire thai a copy of the ,Report of the Technical 
Committee setup to go into the. question of standardization of 
machinery and equipment and' the action i$en thereon may be fur-
nished to them. 
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Becommendatlon No. 18 (Paras 1.30 P~e 84) 

The Sub-Committee of the Estimates Committee had,· during the 
·course of their tour to the border roads in North Eastern-zane, felt 
the need of rationalisation of authorisation of machinery and 
equipment for each Task 'Force. For example, in a water-scarce 
area like Mizoram, there may be a caSe for providing water-tankers 
which may not be required by units functioning in other : areas, 
While the Committee note the changes made -in 1972 by the Border 
Roads Organisation in the. interest of rationalisation of distribution 
of Machinery and equipment to the Task Forces, they feel that the 
authorisation for each 'Project should be revieWed, periodically at-
least once a year by the Director General Border Roads ·.with 'the 
Chief Engineer of the Projects so that machinery and equipment 
which are considered essential for construction and maintenan.ce 
work particularly in sensitive· areas in the north-east are made 
available. 

Reply of Government 

The requirements of units as also the authorisation for equip-
ment and machinery for the Organisation is reviewed annually 
durin'g January I February each year after finalisation of the Works 
Plan and·BudgetProposaIJ.or,""eeIlSWng iY,ear. The .resources held 
are made available to different units as per their specific require-
ments by inter-project ti'ansferswhere neQeSsary. To the extent 
the requirements cannot be met 1rom the existing resources, action 
is initiated for procurement .of additional Machinery I Equipment. 

The required review for)the year ,l976~77 was duly conducted by 
the Dte. General Border Roads in consultation with Chief Engineers 
in January-February, 1976. 

Ministry 'of Finance have seen. 

[ERDB U.O. No. F. 1 (10) IBRDB/EC/';5 dated 10-8-1976.] 

Recomme.ndation No. 19 (Para 4.33) 

The Sub-Committee during the course of their visit to Mizoram 
learnt that acute difficulties were being experienced in the .matter of 
road construction for want of availability of sand in the area. It 
was in that context that project authorities had suggested that ac-
quisition of sand crushers as early as 1970. This matter had how-
ever, remained under consideration for nearly .4-5 years and it was 
only in August 1975 that a decision was taken to procure the equip-
ment. While the Committee can understand that some period may 
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be required to go into the necessity and feasibility of usin'g a new 
equipment, the delay of four to five years is indefensible. 'It is 
possible that there may be other cases of urgently needed machinery 
and equipment which have been under examination for years. The 
Committee would like the Border Roads Organisation to have a 
critical look at these proposals and where it is found absolutely 
necessary in the interest of work to procure machinery and equip-
ment, this may be done with due expedition as such delays are 
bound to prove costly. 

Reply of Government 

A critical review of all the proposals for the procurement of 
machinery and equipment has been carried out. It has been revealed 
that there are no other cases of urgently needed macliinery and 
equipment which have been under examination only for years. 

The recommendation of the Estimates Committee to procure 
the machinery and equipment with due expedition has been noted 
for future guidance. 

Ministry of Finance (Def/BR) have seen. 

[BRDB U .0. No. F-l (10) IBRDBIEC\75 da·ted 10-8-1976]. 

Farther information eal1ed for by the Committee 

Full details of the causes for delay in according sanction to the 
proposal to purchase sand crusher. 

[Lok Sabha Sectt. O.M. No. 5/22/EC/76 dated 5-1-1977.} 

Further Reply of Govemment 

Sand crusher being an altogether new equipment not in use so 
far in the Border Roads Organisation or in any other construction 
agency like C. P . W . D. or M.E.S., the necessity for its induction into 
the Organisation had to be examined carefully, taking into account 
the following:-

(i) the delays/difficulties experienced in bringing sand from 
natural sources to the work sites; 

(ii) the comparative economics of obtaining sand by crushers 
installed at sites vis-a-vis transportation of sand from 
elsewhere; 

t (iii) determination of the number of sand crushers actually 
J required in different projects; and .. 
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(iv) the future avallabllity of adequate work-load for the 

machines during their life expectancy. 

The working out of the comparative economics of sand crushers 
'Vis-a-vis transportation of sand from elsewhere took an unduly long 
time for want of precise data as to (a) the exact life span of a 
crusher; (b) its average output; (c) the assessment of requirement 
of sand in different Projects, year-wise; and (d) the norms for work-
ing out the exact savings in terms of the cost of sand and the cost 
of vehicle hours at present spent in transportation of the sand etc. 

Ministry of Finance have seen. 

[BRDB U.O. No. F-l (10) /BRDBIEC!75, dated 5-2-1977]. 

Recommendation No. 2.0 (para 5.5) 

The Committee note that the problem of under-utilisation of 
GREF personnel durin'g the slack season was examined by a high 
powered committee appointed in 1970 and that Committee had come 
to the conclusion that de-induction of personnel at the commence-
ment of the slack season and its subsequent re-induction would be 
a costly affair. They also note that the efforts made to get works 
from State PWDs for execution by the Border Roads Organisation 
during the slack season have not been fruitful mainly due to Synch-
ronisation of the slack season for both the Organisations in areas 
having similar weather conditions. They are, however, informed 
that efforts are being made to keep the personnel occupied during 
slack season by undertaking ancillary works of quary operations, 
collection of materials, field repairs of plants and equipment, main-
tenance of roads and repairs to damages caused by the monsoon! 
snowfall etc. Except the staff required on these works, others are 
also encouraged to go on leave and casual labour is reduced to the 
minimum. The Committee are not convinced that it is not possible 
to find alternative work for the Border Roads Organisation during 
the slack season so as to keep them gainfully employed. The Com-
mittee need hardly point out that there is scope for utilising the 
surplus GREF manpower on local developmental works in the areas 
of their operations which are mostly under-developed and backward 
.areas and if concerted efforts are made and close liaison maintained 
with the State Governmentsllocal authority, it should be possible 
to locate in advance gainful opportunities for making effective use 
of the manpower, machinery and equipment and expertise of the 
Border Roads Organisation in the larger interest of the country. 
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Reply of Government 

The Government appreciate the Committee's desire to ensure 
that the resources of Border Roads Organisation are fully utilised 
throughout the year and also share their anxiety that Border Roads 
Organisation should· contribute its share in the development of the 
country by taking up works of a developmental nature during the 
slack season. 

As noted by the Estimates Committee in para 2.17 of their 
report, the Cabinet Secretariat, in a Circular letter issued to, inteT-
alia, the State Governments have adviS{!d them about the avail-
ability of resources of Border Roads Organisation for execution of 
various works and also that they should feel free to en1rust any 
works to the Organisation in the area where it operates. The Chief 
En'gineers of alf projects in Border Roads Organisation have also 
been instructed to maintain a close liaison with the State Govern-
ments/local authorities and to make efforts -to locate developmental 
works, which can be executed during the 'slack season' so that the 
resources of Border Roads Organisation are put to the maximum 
use in the largest interest of the country. 

Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 16-10-1976.], 

KeeemmendatioD Ne. 21 (Para 5.9) 

The Committee note that time is being taken in the process-
ing of cases of confirmation of officers and personnel due to delay 
in settling questions of inteT-se seniority and consulting the U.P.S.C. 
where required. It should be possible to streamline the procedure 
in order to speed up processing of cases. 

Reply of 'Government 

The recommendation· of the Committee has been examined. It 
is seen that the delay in processing cases for confirmation of offi-
cers ana subordinates in GREF, has not been because of any lacunae 
in the procedure for dealing with such cases. The main cause of 
delay in confirming officers ann personnel has been the disputes 
with regard to fixation of inteT-se seniority in various grades. MM! 
of these disputes have since been settled. Even in cases still umier 
dispute, Government are now going ahead with confirmations On a 
provision III basis as per the advice of the Ministry of Law. 
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2. The latest poSition is that against 29,122 total permanent posts 
as OJ). 31st December, 1975,.24,415 officers and subotdinates have 
ali-~dy' })een confirmed. Most of the remaining posts are reserved 
fo~ omce~s anti subordinates belonging to Scheduled Castes/Sche-
duled Tribes ann confirmations against these would be taken up 
eitheJ"·~n avai1abi1i~y of personnel belonging to these communities or 
after these have been de-reserved. 

3. Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDBjEC!75 dated 29-9-1976.}1 

Recommendation No. 22 (para 5.10) 

The Committee have no doubt that Government would keep in 
mind the present state of flux through which the Border Roads 
Organisation are passing in the absence Of 10ng-term work to engage 
them gainfully over the years. This important aspect should be 
kept in view while giving permanent status to officers and personnel 
in the Organisation. 

Reply of Government 

The recommendation of the Committee has been noted. So far,. 
653 posts of Officers and 31,510 subordinates have been made perma-
nerit. 'J:'his works out to only about 2j3rd of the existing sanctioned 
strength of the Organisation. A new programme of road construc-
tion/improvement and aIMed works has recently been sanctioned 
which will take 6 to 7 years to execute. Long..;term prospective pro-
gramming is also being attempted wruch will further ensure that 
the Border Roads Organisation is gaiDfully occupiecl over the years. 
As far as it can be foreseen, therefore, there lis little likelihood of 
any suqstantial decline in work-load which would warrant a ledUC· 
tion in the €Stablishment which has been made permanent. 

2. Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) jBRDBjEC/75 dated 29-9-1976.J 

RecommendatiOn No. Z4 (Para 5.21) 

The Committee welcome the idea of providing pucca accommoda-
tion at headquarters of Chief Engineers other static units like Base 
Depots, TranSit Depots and Base Workshops and also at certain select-
ed non-static headquarters and units where the work is considered 
to be of a permanent nature. The Committee would like the Gov-
ernment to draw upa perspective plan for providing regular struc-
tures not only for the worksliops stores, depots, etc., but also for 
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the stay of the personnel and their families. The C<>mmittee have 
·earlier in this Chapter dealt with the question of gainfully utilising 
'the services of the 130rder Roads Organisation during the slack sea-
·son. The Committee have no doubt that if the :runns are made 
available and the works properly phased out, it should be possible 
'to achieve the twin objectives of providing regular accommodation 
at selected places and the utilisation of the spare available capacity 
of the Border Roads Organisation particularly during the slack 
. season. 

Reply of Government 

This recommennation has been accepted and a plan is being 
'Worked out. 

2. Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 29-9-1976.] 

Recommendation No; 25 (Para 5.%6) 

The Committee n<>te that in pursuance of their recommendation 
in an eariler report, a separate Vigilance Organisation has been set 
up in the Border Roads Organisation with effect from April 1971. 
The Committee; 'however, consider that if the Vigilance Organisa-
tion is to function without fear or favour it should be separated 
from the DGBR ana brought directly under the Border Roans Deve-
lopment 'Board. 

Reply of Government 

The recommendation has been examined. The Vigilance Organi-
sation in the Border Roads Organisation has two distinct functions, 
. one relating to departmental vigilance and the other relatin'g to 
technical examination of works. It has been observed that c\epart-
mental vigilance in other Government orgarusations such as the 
CPWD, MES, €tc. is primarily the responsibility of the hean of the 
organisation concerned and the vigilance units function under direct 
control of the respective heads. The performance of the vigilance 
units is overseen/supervised by the respective Ministries. It is only 
'the function relating to technical examination of. works which is 
generally undertaken by an independent organisation. It has, there-
'fore, been decided that while the vi'gUance set up may continue to 
function under the D.G.B.R. as heretofore, the work relating to 
technical examnfation of works should be malie independent of the 
D. G. B . R. and placed directly under the control of the B. R. D. B. on 
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1he pattern obtaining in C.P.W.D. and M.E.S. Necessary' action is 
now being taken accordingly. 

2. Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 3()"1()"1976.] 

Recommendation No. 27 (Para 5.(0) 

The Committee are constrained to observe that despite the crea-
"'tion of a special cell to expedite the finalisation of the pending 
revised estimates, the finalisation of such estimates has tapered off 
since 1972-73, so much so that as on 1-4-1975 as many as 87 revised 
estimates were pending finalisation out of which 65 were more than 
'One year old. The Committee noie the assurance given to them 
by the Secretary, Border Roads Development Board during evidence 
that they would make all out efforts to clear the backlog of pending 
revised estimates in the course of the next 18 months 01' 50. The 
'Committee stress that not only the backlog should be cleared as per 
a time-bound programme which should not exceed one year but also 
desire that the entire p'I'ocedure for preparation and submission of 
the revised estimates and their scrutiny should be streamlinerl so 
that these are finalised within months of the completion of the works 
but in no case the matter should be allowed to remain inconclu~ive 
beyond one year. 

Reply of the Government 

A time bound programme for the clearance of the backlog of 
revised estimates has been drawn up. 44 of the 87 estimates i.e, 
.50 per cent of the backlog have already been sanctioned, and it is 
expected that the remaining estimates also will be cleared by 
March, 1977. 

The procedure for scrutiny and sanction of the Revised Esti-
mates has been streamlined to provide for finalisation by discussion 
across the table if the first examination on the file does not yield 
agreement. Instructions have also been issued to the Chief Engi-
neers to ensure that R.A.Es are initiated immediately it becomes 
evident that the actual expenditure is likely to eXCeed the permis-
sible limit over the administrative approval or when there is a 
change in the scope of the work. Steps have also been taken to 
'Provide for a periodical review by Border Roads Development 
Board Secretariat/Directorate General Border Roads of the R.A.Es 
becoming due/initiated to ensure their timely initiations and sanction. 
2571 L.S.-4. 



With the introduction of this procedure, it is expected the R.A.Es 
will be finalised well in time in future and that there will be- no 
further accumulation. 

Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDBJECj75 dated 16-1(} .. 19761 

Recommendation No. 28 (Para 5.(6) 

The Committee note that as a result of a clearance drive launched 
in 1967-70, the number of pending loss statements came down from 
1,489 as on 31 .. 8 .. 1967 to 89 as on 30 .. 6-1970. They are, however, con-
strained to observe that despite the assurance given to the Com .. 
mittee that if it was found that the pending cases were accumulating, 
another drive will be launched to clear the outstanding cases, the 
number of pending cases has again shot up to 904 as on 31 .. 3 .. 1975. 
The Committee fail to understand why the procedures for inve&ti-
gation into and disposal of loss statements could not be sufficiently 
streamlined so as to ensure tha~ arrears are not built up. The Com-
mittee would like Government to immediately undertake a clearance 
drive so as to liquidate the outstanding loss statements and strec.m .. 
line the procedures so that accumulation of this work is avoided in 
future. 

Reply of Government 

The 89 numbers of loss statements pending as on 30 .. 6-1970 indi .. 
cated in this paragraph are the balance numbers from those which 
had arisen priOr to 31-8-1967 and were still pending as on 30-6-1970. 
The total number of loss statements pending as on 30-6-1970 was 
actually 1,430. The figure of 904 cases ~nding as on 31-3-1975 shouJd 
therefore be compared with this figure. If this comparison is made 
it will be seen that there has been no increase in the number of cases; 
pending as on 31 .. 3 .. 1975. In fact, there has been a progressive reduc-
tion in the number of pending loss statements which was 1,489 as On 
31-8-1967, 1,1430 as on 3(}..6 .. 970, 904 as on 31 .. 3-1975 and now stands at 
780 as on 25-6-1976. 

However, the Government share Estimates Committee's concern 
for early clearance of pending loss statements and a drive to clear 
the outstanding loss statements has been launched. 

2. Some modifications to the procedures for finalisation of loss 
statements expeditiously at each stage to ensure their'timely disposal 
were introduced recently and taken note of by the Estimates Com-
mittee in para 5.44 of their report. The working of this revised pro-



43 

cedure is being watched and the procedure will be further streal-
lined wherever necessary. 

Ministry of Finance have seen. 

[BRDB U 0 No. F. 1 (10) [BRDBIECl75 dated 31~8~1976]. 

R~ommendation No. 29 (para 5.47) 

The commil'ctee note that the value of lOElSes during 1973-74 and 
1974-75 were Rs. 10.45 lakhs' and Rs. 7.82 lakhs respectively. The 
Committee would like Government to go into the reasons for these 
tosses, fix responsibilitJ therefor and take remedial measures as may 
be necessary without delay to obviate recurrence of such losses. 

Reply of Government 

The figures of Rs. 10.45 lakhs and Rs. 7. 82lakhs mentioned in para 
~.47 of the W1st Report of the EStimates Committee actually refer 
to the cases of losses written off during the years 1973-74 and 197~75 
respectively. It will be seen that these figures show a progressive 
cieciline in the figures relating to losses written off during the earlier-
years, which are as below:-

Y 'ar Amount 

Rs.lakh. 

2.. As regards the reason why these losses occur, a survey was 
undez4taken to determine the causes of losses in the Border Roads 
Organisation. This survey has revealed that these are mainly due 
10 natural calamities, accidents, losses of stores in transit etc. B.R.D. 
eperates in hilly and difficult areas where working conditions are 
extremely hazardous due to heavy rain, snow-fall and bad weather. 
In view of this, losses arising on account of these factors cannot alto-
gether be avoided. 

3. As for the fixing of responsibility of loss, U is submitted that 
provision already exists that except for small cases immediately on 
the occurrence of loss due to whatever cause, a Court of Inquiry has 
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to be convened to investigate the loss. The findings of the Court are 
'submitted to competent Administrative authorities viz. Task Force 
Co~derIC.E. ProjectID.G.B.R., who, in turn, record their opinion 
talu.ng into account the circumstances of the loss. Disciplinary action 
agaanst the defaulters, where necessary, is also takenlirutiated as per 
orders passed. by the competent Administrative Authority, before the 
case is considered. by the competent Financial Authority for regulari-
sation. 

4. However, with a view to avoid recurrence of losses in the Orga-
nisation, maximum precautions are being taken and vigorous training 
is imparted to the personnel concerned to avoid accidents. Suitable 
instructions have also been issued by Dte. G.B.R. from time to time 
to avoid recurrence of such losses. 

Ministry of Finance have seen. 

[BRDB UO No. F. 1 (10) iBRDBIECEI75 dated 31-8-1976.] 

Recommendation No. 30 (Para 5.51) 

In response to an earlier recommendation by the Committee the 
Ministry had. informed. in November, 1970, that instrl1ctions had been 
issued. to all Chief Engineers to carry oUlt a review of the outstanding 
cases of payment of compensation and that a careful watch w'ould be 
kept to ensure their expeditious settlement They find, however, that, 
on 1st April, 1975, there were as many as 194 cases involving a pay-
ment of over Rs. 30 lakhs pending and that, out of these 194 cases, 5!) 
had been pending since 1970 and even earilier. In February, 1006, 
when the Committee pr-essed this matter during the course of exami-
nation of the Secretary to the Govt. of India, Ministry of Defence, it 
was stated that there had been some progress during the last few 
months, that! 27 cases had been cleared and that in the case of 56, 
sanctions for payment of compensaltion were being issued, leaving a 
residue of 111 cases which were under scrutiny-76 by the civil 
authorities of the States concerned and 35 by the Border Roads Orga-
nisation. The Committee need hardly point out that the earnestness 
which had heen shown during the last few months in settlement of 
compensation cases should have been displayed all these years and 
in fact, after accevting the Committee's recommendation in Novem-
ber, 1970. there should have been an all-out effort to resolve all such 
outstanding cases. The Committee would like this matter to be 
examined in detail so as to clear and make payment in all cases where 
the land was acquired more than one year earlier. The Committee 
need not emphasise that land for construction of border roads has been 
~ken 01 ~ in :far-flung areas of the country and in the interest of 
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ensuring that all those who are dispossessed of the land are given 
compensation in time and in the intereS't of maintaining good relations 
in the field, it is imperative that payment of compensation is watched 
by the Chief Engineers in the fi;eld and by the Director-General of 
Border Roads centrally and the position reported in the fonn of a 
self-cont.ained memorandum to the Border Roads Development Board. 
so that the maltter receives specific attention and directions are given 
where required in the interest of expeiting payments. 

Reply of Government 

The Government share the Committee's anxiety for expeditious 
settlement of claims for payment of compensation for land acquired 
by Border Roads Organisation. Instructions on the lines recom-
mended by the CommNtee have again been issued to the Headquar-
ters Director General, Border Roads and the Chief Engineers con-
cerned, advising them to keep a strict watch on all outstanding cases 
in order to ensure expediting payments. 

In this connection, it may be pointed out that further progress has 
since been made in the clearance of the 194 outstanding cases report-
>d earlier to the Committee. Payments have since been made in 75 
of these cases and sanctions for payment issued in another 38, mak-
ing a total of 113. Of the remaining 81 cases, 25 do not pertain to 
land acquisition, 2S are being processed for sanction and 3 are subject 
matters of Notice for civil suits, leaving a balance of only 28 cases 
pertaining to land acquisition compensation. These are pending for 
want of a fonnal assessment i award or for certain clarifications from 
Civhl Authorities. Efforts are being made to clear 'these cases also 
as early as possible. It is, however, pertinent to point owt that in 
land acquisition cases, 'the compensation can only be given after the 
declaration of award by the State Civil Authorities, which often takes 
a considerable amount of time. However, the local officers of the 
Border Roads Organisation have been instructed to continue pursuing 
these cases vigorOUSly to enmlre expeditious disposal. 

Ministry of Finance have seen. 

[BRDB UO No. 1(10)/BRDBjEC-75 dated 16-10-1977] 



CHAPTER IU 

RECOMMENDATIONS WInCH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recommendation No. 7 (Para 3.18) 

Kohima-Imphal highway connects two State Capitals of Nagaland 
and Manipur and is strategically situated. The Committee find that 
while the responsibility for maintenance of the highway in the por-
tion running through Nagaland is that of the Border Roads Organisa-
tion, the portion falling in Manipur State is being looked after by the 
State Public Works Department. The Committee would like the 
matter to be reviewed so that the maintenance of the entire road can 
be entrusted to the Border Roads Organisation with a view to effect 
improvements and raise the standard so as to ensure a secure and well 
maintained. road link in this ~trategic area. 

Reply of Government 

The Ministry of Shipping & Transport (Roads Wing) who are res-
ponsible for the maintenance of National Highway unrler the Natioll.3ll 
H,ighway Act have taken up 'the matter with the Manipur Govern-
ment for transferring the road to Border Roads Organisation for main-
tenance etc. As and when the road is transferred to BRO, it will be 
included. in 'the BRDB programme. 

Ministry of Finance have seen. 

t [BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 10-8-1976.] 

Further Information called for by the Committee 

Latest positi~n regarding the transfer of maintenance etc., of the 
portion at: the Kohima-Imphal Highway falling in Manipur State 
from Manipur Government to Border Roads Organisation. 

(Lok Sabha Sectt OM No. 5122IEC176 dated $-1-1977) 

Further Reply of Government 

The matter was taken up by the Ministry of Shipping and Trans-
port (Roads Wing) with the Manipur State to transfer the portion 
of N.H. 39 falling in Manipur to BRO for maintenance etc. As a 



47 

result of this the Manipur Government have agreed to transfer onl)' 
the portion between Mao and Maram (23 KMs) of this National 
Highway. This portion has been taken over by BRO with effect 
from 7-12-1976. 

Mirustry of Finance have seen. 

[BRDB U.O. No. F. 1 (10/BRDB/EC/75 dated 5-2-1977.] 

Further information called for by the Committee 

A note indicating the length of the remaining portion of the 
Xohima-Imphal National Highway falling Ir. Manipur which has 
not yet been transferred by Manipur Government the reasons 
therefor and the time by which this entire National Highway would 
be transferred to Border Roads Organisation for maintenance etc. 
may be furnished. 

(Lok'Sabha Sectt. O.M. No. 5122iEq76 dt. 22--2-77). 

Further reply of Govet:nment 

The matter was referred to the Ministry of Shipping and Trans-
port (Roads Wing) which is the administrative Ministry for National 
Highways and copy of their Note on the subject which explains the 
position is enclosed. 

Note showing the action taken on the recommendations made 
- by the Estimates Committee. 

The total len~th of NH No. 39 in MHnipur is as under:-
(i) Mao-maram 

(ii) Maram-Imphal 
(iii) Imphal-Morah 

24 KMs 
83 KMs 

110 KMs 

2. Actually a part of NH No. 39 (Dimapur-Kohima-Mao) falls in 
Nagaland and another part (Mao-Maram-Imphal-Morah) in lI4anipur. 
'The question of transferring NH 39 .to the Border Roads Organisa-
tion was discussed at the meeting of the B.R.D.B. held on 28-1-75. 
Following that meeting, the question of transferring this NH in 
those 2 States to the B.R.O. was taken I.p with the State Govern-
ments concerned who had been entrusted with its development 
and maintenance under Section 5 of the National Highways Act., 
1955 from the very beginning. While the Government of Naga~ 
land agreed to the proposal, the Manipur Government in August 
1975 indicated that they had the necessary capability to handle the 
work and that it would not, therefore, appear to be compatible to 
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transfer the work of NH 39 to the B. R. O. They added that all 
that they needed was large'!' allocations of funds and some more 
machinery. The matter was 'reported to the BRDB at their 2nd (75) 
meeting on 26-9-1975 when it was recommended that steps should be 
taken to consider the feasibility of transferring atleast the stretch 
from Mao to Maram in Manipur to BRO for maintenance. The 
Manipur Government was addressed aecordingly. 

3. In July 1976, the State Government intimated their agreement 
to the transfer of Mao-Maram '3e(~tiol1. As indicated above, the 
total length of this section is 24 KMs. This still leaves 193 KMs 
with the State P.W.D. from Maram to Morah. It is felt that the 
performance of the State Government for this remaining portion 
may be watched for the time being since meanwhile there has 
been-

(I) An improvement in the financi.al position. 

(II) Additional Road making machinery worth Rs. 15 lakhs is. 
also being supplied to the State Government. 

(III) The Roads Wing of the Ministry of Shipping and Trans-
port have also strengthened their Regional Office with a 
Chief Engineer stationed at Gauhati and one EE at 
Imphal. 

[BRDB U.O. No. 1(10)IBRDBIEC!75 dated 23-3-1977.J 

Comments of the Committee 

The Government should watch the performance of the State 
Public Works Department in maintain4ig the Maram-Imphal-Morah 
section of the Kohima-Imphal Highway with a view to ensuring that 
this strategically situated road is well maintained and conforms to 
the prescribed standards. 

Recommendation No.8 (Para 3.24 and 3.25) 

The Committee note that a study of complU"ative cost of cons-
truction and mainte~ce of roads which was taken up at their 
instance in 1970, has remained i.nconclusive on the plea that the re-
levant data was not forthcoming from the State PWDs. The Com-
mittee have also been informed that the Border Roads Development 
Board itself had reviewed the matter and had decided that it was 
not necessary to compare the cost of construction of the Border 
Roads Organisation with other agencips for a number of reasons, 
such as, remoteness, difficult terrain, high altitude, etc. The Com-
mittee would like to clarify that the whole objective under-lying 
their suggestion for undertaking a comparative study was to bring~ 
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in concrete terms, to the notice of the Border Roads Organisation 
and the administrative authorities concerned the scope and need 
for effecting reduction in the cost of construction and maintenance 
of bord€.'r roads. 

The Committee are glad that, as a result of the recommendations 
made by a highpowered Committee, it has since been possible for 
the Border Roads Organisation to bring down the cost of maintenance 
for Scale I roads from Rs. 15,375 to Rs. 9,143 and for Scale II from 
Rs. 9,375 to Rs. 7,446. The Committee would like to draw per-
tinent attention to two aspects: fi'rSt that there is ample scope for 
effecting reduction as is clear from th~ reduction of 41-21 per cent 
already effected; and secondly, that the economies effected in the 
cost of maintenance are not upto the level recommended by the 
high-powered Committee and approved by the Border Roads Deve-
ment Board. They stress that every effor~; shou~d be made to bring 
down further the cost of maintenance of Scale I road to Rs. 9,030 
per mile and of Scale II road to Rs. 6,395 per mile; 

Reply of Government 

The costs of maintenance of Scale I and Scale II Roads of 
Rs. 9030 and Rs. 6935 per mile respectively referred to by the Com-
mittee weI'e worked out by the Committee on Cost of Construction 
on the basis of the norms recommended by them as computed ac-
cording to the prices prevailing when the Committee had examin-
ed this question viz., before 1971. The BRDB not only welcomed 
the norms recommended by the Committee on cost of Construction 
but, in fact, prescribed even more l>tringt"!nt norms for being adopt-
ed for the work of maintenance of both Scale I and Scae II roads 
as shown in the chart enclosed. (A ppendix Ill) It, however, 
transpired that due to all round escalation in prices and wages 
from 1971 onwards, the actual costs worked out even on the more 
stringent nocms prescribed by the BRDB, came to higher amounts 
than those worked out by the CCC. Thus, while every effort has 
been made to reduce the cost of maintenance of Scale I and Scale 
IT roads by way of laying down norms even more stringent than those 
recommended by the COC, the actual cost figures have been higher 
than the figUres of Rs. 9030 and Rs. 6935 per mile., wholly on account 
of higher prices and wages involved since the recommendation was 
made by the Committee. Government share the conce'rD of the Esti-
mates Committee that every effort should be made to bring down the 
cost of maintenance and all necessary steps in this direction will be 
constantly taken within the constraints of the prices and wages that 
prevail from time to time. 
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2. MinIstry of Finance have seen. 
[BRDB U.O. No. F. 1 (10) /BRDB/EC/76 dated 18-10-76.] 

Recommendation No. 11 (Para 3.35) 

The need for research activities arises in two ways: fUrst to 
tackle the technical problems, including the use of materials for 
road constructionJmaintenance: and secondly fol' effecting econo-
mies. The Committee need hardly point out that if the research 
activities of the Border Roads Organisation had been well organised 
and coordinated with the other leading research institutions, in-
cluding the road research institution, in the country, it should have 
been possible to find a substitute for sand in road construction in 
an area like Mizaram which has been posing problem for years. 
The Committee are somewhat intrigued by the reply that the "use 
.of crushed stone in lieu of sand is one such possibility proposed to 
be put into effect". Since this problem has been existing for years, 
the Commitbtee think that it should have been possible, by now, 
to try out this suggestion on a pilot basis, watch its results and reach 
a conclusive decision.. 

Reply of Government 

The activities of Border Roads Organisation are well coordina-
ted with the various 'l'"esearch institutes of the Government viz. 
·CRRI, GSI and CWPRS. 

The proposal to use crushed stone in lieu of sand could not be 
effected early due to the delay in the procurement of the sand 
crusher. This is being dealt with separately under para 4.33. 

Ministry of Finance have seen 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/76 dated 10-8-1976.] 

Further information called for by the Committee 

The specific area in which the outcome of the researches have 
been applied in the field and the 'results achieved. 

The m~sm evolved to have constant feedback from fields in 
order to concentrate research on important problems. 

(Lok Sabha Sectt. O.M. No. 5\22\ES\76 dated 5-1-77). 

Further reply of Government 

In BRO the outcome of Research and experiments can be ap-
lied to:-

(a) Problems faced during the course of road construction; 
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(b) Trials of new techniques evolved by research institutions! 
organisations and their subsequent adoption in the 
eXecution of works. 

Regarding (a): 

The problems encountered during the Qourse of road construc-
tion like unstable hill slopes, taming of turbulent rivers designing of 
pavement or permanent works, are examined in consultation with 
the various specialised organisations like the CRRI, Central Water 
and Power Research Station, and the' GSI. These Institutions!Orga-
nisations carry out necessary experiments with reference to the 
condition obtaining in the problem area. The out come of the re-
search conducted by them is then utilised directly on the problem 
area. Measures recommended by the agencies have been successfully 
implemented to tackle problem areas on many roads of which the 
following may be referred: 

Areas where recommendatioll8 hlWe been 
applied 

I. Stabilisation of hill slopes by horizontal drains, bench-
ing and terracing, trench, drains chutes. 

Q. Afforestation for sabilising slopes. 

. 3. Asphalt mulching. 

4. Revetment, apron, toe walls for river training and 
prevention of erosion. 

5. Guide bunds for river training 

. 6. Model atudy for river behaviour. 

Location 

KM 26, 40 oft he NH 31A, Kalla 
Saur slide on R,ishikesh- Joshi-

math road. 

MS 9 on NH 31A, KM 0-3 on 
Alagarh-Rishi roads • 

MS 9 NH 3I-A MS 7 Gangtok-
Nathula road. 

At KM 26, 40, 52 of NH 3IA 

R,angpo bridge, Roratbang 
bridg~. 

Lohit river at Demwe . 

The measures adopted have been successful to a great extent in 
solving the problem, encountered at these locations. 

Regarding (b): 

The new techniques evolved from research activities are first 
tried out on some areas to assess their results. For example, for 
surfacing the use of uncrushed gravel is being tried out on the 
Imphal-Jiribam road and the use of precoated aggregate is being 
tried out on the Akhnoor-Poonch road. Similarly, certain experi-
ments conducted. by the Snow Avalanche Study Establishment 



52 

have been taken up for trials on roads in Ladakh areas in consulta--
tion with the Organisation. Besides, it is proposed to layout tracks 
for conducting trials on "types of bituminous" surface crops for 
flexible pavements in certain snow bound areas. 

2. A mechanism to have con:stant feedback from the fields 
regarding the results of these research activities exists. The alloca-
tion of the various new techniques for conducting trials by the user 
departments is co-ordinated by the Highway Research Board of the 
Indian Road Congress and the Ministry of Transport. Necessary 
feedback and collection of the results of the trials is also organise& 
under their aegis. I :! ~ 

Ministry of Finance have seen. 
[BRDB S.O. No. F. 1 (10) jBRDB/ECj77 dated 7-2-1977.] 

Recommendation No. 12 (Para 3.36) 

As regards the second objective of bringing about reduction in 
cost, the Committee are surprised to find 'that this study is being 
carried out under the auspices of the World Bank. ,They would have 
thought that such a study should, first and foremost, have been 
undertaken in conjunction with the other research institutions with-
in the country itself so as to reach some tentative conclusions and 
if there were any larger points requiring further examination and 
study, the issues could have been pinpointed for further research 
under the auspices of an international organisation, if this was not 
in conflict with security considerations. Now that a study under the 
World Bank auspices appears to have been nearly finalised, the 
Committee would like to be informed of the concrete measures sug-
gested by the study and the action taken by Government in pur-
suance thereof and the economies actually effected. 

Reply of Government 

The observations of the Estimates Committee regarding the as-
sociation of Border Roads Organisation with the World Bank ap-
pear to be based on an impression that the study was initiated by 
Border Roads Organisation, who then enlisted the support and 
assistance of the World Bank for its execution. The fact is that 
the World Bank had undertaken a study of the substitutability of 
labour for equipment in Civil Engineering construction in order to 
evolve a suitable technology to achieve optimum utilisation of 
resources and their most economic output. During the course of 
this study, the W orId Bank suggested the association of Border-
Roads Organisation with the study since substantial work of road ~ 



53 

r.construction is carried out in this Organisation by the equipment 
intensive methods. As the results of a study of this nature would 
have been of use to Border Roads Organisation also this was agreed 
to. 

The final report of the team has still not been received. Based 
. on their interim report, however, a directive to implement certain 

recommendation, considered feasible fOT implementation in BRO, 
was issued to the Chief Engineers. The res;ults of these directives 
as advised by the DGBR, are indicated in the statement annexed"'. 
The preliminary finding appears to be that there is an increase in 
the output with the use of the methods recommended. However, 

• since the Tools and Plants required for the implementation of these 
recommendati:ms are not readily available and their costs are high, 
therefore, the gain due to increased output is, more or less, nullified. 

Ministry of Finance have been. 
[BRDB U.O. No. F. 1 (10) /BRDB/BWA/76 dated 26-1()"'1976.] 

Further information called for by the Committee 

Copy of the report of the World Bank team on the substitutabi-
lity of labouT for equipment in civil engineering construction in order 
to evolve a slrltable technology to achieve optimum utilisation of 
~resourc€s and their most economic output. 

[Lok Sabha Sectt. O.M. 5/22/EC/76 dated 5-1-1977.] 

Further reply of Government 
The final report of the World Bank Team on the substitutability 

,of labour for equipment. and civil engineering construction is still 
. awaited. A copy of the interim r~port on the basis of which the 
implementation diTectives were issued by the DGBR is enclosed 
for perusal etc. 

1'Iinistry of Finance have seen. 
[BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 5-2-1977.] 

Comments of the Committee 

The Committee hope that necessary action will be taken on the 
final reportJf the World Bank Study Team on receipt 

Recommendation No. 26 (Par~.is 5.35, 5.36) 

The Committee deprecate the gross delay in sanctioning work 
"estimates. In as many as 24 estimates sanctiC'ned during 1972-73, 

.. ---- .---------------
"~ot Printed 
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7 sanctioned during 1973-74 and 13 sanctioned during 1974-75 there 
has been a delay of more than two years in sanctioning the 
work estimates which can hardly be justified foor it has been 
repeatedly brought to the notice of the Committee that the 
present workload is in fact not sufficient to engage fully the avail-
able resources of manpower and equipment of the Border Roads 
Organisation. Obviously if the procedure for examining these 
work (.'Stimates is speeded up it would provide the much needed 
works to gainfully employ the Border Roads Organisation and 
also ensure that the works in the fields are attended to :with prompt-
ness in the interest of preserving a high level of maintenance and 
removing any feeling of suspense and uncertainity in the matter 
of sanction and execution of works. The Committee are glad that 
taking note of the heavy delays in the issue of sanctions of esti-
mates during discussions with the official representative of the 
Ministry of Defence, it has since been decided that the procedU're 
for processing of estimates would be streamlined. Government have 
rationalised the procedure with effect from 1st April, 1976 whereby 
the estimates will be prepared in 3 sets to facilitate quicker proces-
sing by the Director General Border Roads, the Border Roads Deve-
lopment Board Secoretariat, Ministry of Finance etc. The Commit-
tfOe would like to judge the efficacy of the revised an-angement by 
the actual results in communicating sanction to the estimates in 
time. 

One of the primary reasons for excessive time taken in process-
ing may well be on account of the separate processing of estimates 
which is -done by the Director General of Border Roads and the 
Secretariat of BRDE. Since both these Ol'ganisations are loca-
ted in Delhi, the Committee see no reason why it should not be pos-
sible to streamline the procedure and provide for one thorough 
scrutiny with the help of a checklist to be drawn up in this behalf. 
In fact, the time taken for processing of work estimates and for 
communicating the sanction should in no case be more than six 
months and preferably all such sanctions should be issued within 
three months. A. self explanatory memorandum giving full facts and 
igm:-es about the position of sanction of work estimates and in 
particular bringing out the reasons for d€lay in sanction of work 
estimates beyond a period of six months, should be prepared and 
placed before the Border Roads Development Board so that they 
can go into the matter in depth and give suitable di'l"ections. The 
Committee would also suggest that the procedure should be such 
as to pin-point the responsibility for delays and take deterrent action 
against those who are held responsible for dilatory working. The 
Committee attach great importance to this matter and would like 
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Government to infonn them of the concrete action taken in pursu. 
ance of those 'l'eCommendations. 

Reply of Govemment 

As noted by the Estimates Committee, the revised procedure-
came into effect only from 1'-'4-1976. Its working needs to be 
watched for some more time than before drawing any specific con-
clusions regarding its efficacy. It may, however, be pointed out that 
the number of sanctions issued during the period April-July this 
year (197~77) has been the highest as compared to the No. ot 
sanctions issued during the corresponding months in the last five-
years as will be seen: from the following figures: 

Year No. of saactions issued 

1976 '74 

1975 106 

1974 85 

1973 113 

1972 13° 

The suggestion to combine the process of scrutiny of estimates 
which, at present, is done separately in the rite. GBR and BRDB 

,Sectt. was earlier examined by the High Powered Committee on 
Cost of Construction in 1971. They came to the conclusion that 
the scrutiny of estimates in the Dte. GBR's office was important 
from the technical angle and for giving them an institutional sup-
port. This scrutiny is directed towards establishing the technical 
necessity!feasibility of the proposal while the scrutiny by the 
Government is essentially directed towards its administrative! 
financial aspects to ensure that the proposal is in a.::cordance with the 
directives af the Board and is inescapable for the completion of the 
Project. Hence Government are of the view that scrutiny by the 
Dte. GBR and BRDB Sectt., being different in nature, should can· 
tinue to be exercised separately as at present. 

The Government nevertheless agree that it is n~cessary to ensure 
that estimates are quickly processed and sanctions issued without 
delay. With the implementation of the revised procedure for 
finalisation of estimates by discussion, it is felt that sanctions should 
issue within a reasonably qUick period of time and in any case within 



-a period of six months from the date the estimate is initiated to 
the Government. Cases of delay, i.e. where the sanction does not 
issue within six months, will be placed before the Deputy Chairman 
through th~ Defence Secretary with an explanatory note, bringing 
out, inter alia, the reasons for delay and whether responsibility 
for the delay can be pin~pointed and, if so, the action taken or pro-
posed to be taken. Cases which are considel"ed serious and so 
indicated by the Deputy Chairman, will be reported to the full 
Board. In other cases, iIt is felt that the Board, which is very high 
powered body with the Prime Minister in the Chair and which 
normally concern itself with the policy issues only, need not be un-
necessarily burdened with this work. 

Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75, dated 8-9-1976.] 

Further Information called by the Committee 

The latest position regarding sanction of estimates. 

(Lok Sabha Sectt. O. M. No. 5J22[Eq76 dated 50-1-1977.) 

Further Reply of Government 

Number of sanctions issued till December 1976 during the current 
year was 647 as compared to 166 and 187 sanctions for the corres-
ponding period in 1974 and 1975. It will, thus, be seen that, as a 
result of efforts made, the flow of sanctions has greatly increased. It 

'may be mentioned that all the sanctions for the current year works 
plan have been issued and, in fact, 242 sanctions pertaining to the 
next year·s Works programme have also been issued.. 

Ministry of Finance have seen. 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75, dated 5-2-1977.] 

Further Information called for by the Committee 

NumbP.r of e!';timates pending sanction as on 31-12-76 and the 
period-wise break up of pendency (over 3 years, 2 years, 1 year and 
over 6 months), may be intimated. 

(Lok Sabha Sectt. O.M. No. 5;22\Eq76 dated 22-2-77) 
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Reply of Government 

The total nwnber of estimates pending sanction as on 31-12-76 
was 149. Their period-wise break up is indicated below:-

(a) No. pending for over 3 years 

(b) No. pending for over 2 years 

(e) No. pending for over r year 

Cd) No. pending for over 6 months 

( .. ) No. pending for less than 6 months 

TOTAL 

'7 

[[ 

23 

149 

Out of the above, a total number of 134 estimates have since been 
finalised and the break up of balance 15 estimates is given below:-

(a) No. pendihg for more than 3 years 

(b) No. pending for more than 2 years 

(e) NO. pending for more than I year 

Cd) No. pending for more than 6 month.l 

(e) No. pending for less than 6 months 

TOTAL 

Ministry of Finance have seen. 

Nit 

Nil 

1. 

2 

rr 

{BRDE U.O. No. F. 1 (10) /BRDB/EC/75 dated 14-4-1977.] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED 

BY THE COMMITTEE 

Comments of the Committee . 

Please see paras 3 and 4 of the Report-Chapter 1. . 

Recommendation No. 15 (Para 4.16) 

The Committee note that as a result of an Expert Committee ap-
pointed by Government, it has been reported that some equipment 
and machinery which are lying idle with the Border Roads Organisa-
tion would be used in other defence Organisation like ordnance corps, 
engineering corps etc. The Committee would like concrete action to 
be taken in pursuance of the findings of the Expert Committee so 
that the equipment and machinery which have been found surplus 
to the requirements of Border Roads Organisation, are brought into 
use by Defence and other Government Organisations without delay. 
The Committee would, however, like Government to examine in 
every case how the equipment had become surplus in order to pin-
point responsibility and take corrective measures to obviate such 
purchases in future. 

Reply of Government 

In pursuance of the findings of the Expert Committee the equip-
ments in which Army and NPCC had shown their interest are being 
transferred to them. Out of the remaining items it may be mention-
ed that nearly 85 per cent have already been declared surplus to 
DGS & D for disposal and the bala.1.ce will be transferred shortly. 

2. As regards the suggestion that each case should be examined 
to establish how the equipment had become surplus in order to pin-
point responsibility and take corrective measures to obviate such 
purchases in future, it may be stated that the Border Roads Organisa-
tion was set up in 1960 for construction and improvement of roads in 
Himalayan region. At that time, previous experience in the require-
ments and utilisation of machinery in construction of hill roads in-
volving work in mountainous, high altitude and snow clad areas, and 
knowledge of constructional. problems was not available for guidance 
because no organisation for departmental construction of hill} roads 
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in such terrain and conditions existed in the country. Further, as the 
speed of construction was the essence of operations, the Border Roads 
Organisation did not have adequate and sufficient time to carry out 
exhaustive trials and evaluation of machinery required for the j·ob as 
also of training the man-power. 

In the circumstances prevailing in the initial stages of the Organi-
sation, the numbers, type and makes cf the machinery required had 
tn be largely decided on general engineering considerations and 
assessment as also on the basis of available technical advice, literature 
and experience in other countries. In order to undertake the work 
expeditiously, machinery had to be drawn from all available soocces. 
Some equipments were purchased from Japan, USSR, USA and UK 
through high level delegations, a few came through lVIilitary Aid 
programme some were indigenously procured and even some second 
hand equipment were taken from the Army. 

3. This question had initially been raised by the Committee on 
Machinery and equipment which examined B.R.O. who recom-
mended that if the number of unwanted or surplus equipment is 
found to be large, it would be necessa'rY to look into the circumstan-
ces of purchases and how they could be profitably utilisedldisposed 
of. The Estimates Committee had endorsed this suggestion in their 
original report. In pursuance of these recommendations the matter 
was considered in details. Accordingly to an assessment made by 
DGBR in July 1970 the ra~io of the value of such surplus equip-
ment to the total value of equipment in BRO was only 0.732 per cent 
and hence it was not considered large enough to warrant the setting 
up of a Committee to probe into the circumstances of purchase of 
these equipments. This aspect, therefore, was not pursued further. 

4. Keeping in view the negligible percentage of the equipment, 
the circumstances under which they were purchased as pointed out 
in sub-para to para 2 above and the fact that these purchases relate 
to the period 1960-64, it is sta,.ted that a fresh examination of these 
purchases at this belated stage is not likely to yield 'results and hence 
may not be pursued further. 

Presently, all purchases of equipments are decided upon after 
careful conSideration, trial and evaluation, where necessary and feasi-
ble and proper assessment of requirement on the ground on the basis 
of experience and expertise in the Border Roads Organisation. 

Ministry of Finance (Def/BR) have seen. 

[BRDB U.O. No. F. 1 (10) /BRDBjECj75 dated 16-10-1976.] 
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Further Information called for by the Committee _. 
Recommendation No. 15 (Para 4.16) 

__ T(~) The total value of equip~ts which-we~;-f~~d --;U~l~~ 

(b) The total value of equipments transferred to ArmylNPCC. 

(c) The total value of equipment transferred to DGS&D for 
disposal. 

(d) The total value of surplus equipment still lying with 
Border Roads Organisation. 

(e) The total amount of loss suffered due to the purchase of 
these equipment and later disposing them of without put-
ting in to use. 

[Lok Sabha Secretariat O.M. No. 5!22:ECI76, dated 5-1-77] 

Further Reply of GovernmeBt 

The information called for is given as under:-

(a) The total value of equipments which were found sur-
plus Rs. 24,66,657"00 

(b) The total value of equipment transferred to Army! 
NPCC. Rs. 1,05,<wS'oo (This include> 

freight ~ departmental 
charges) 

te) The tc>tal value of equipment transferred to DGS&D Rs. 22,44,530'84-
for di'lpOS3 \. 

(d) The total value of surplus equipment still lying with Rs. 1,33,02[' [6-
Border Roads Organisation. 

(e) The total amount ofloss suffered due to the purchase 
of these equipment and :.tter disposing them of with-
out putting into use. 

Ministry of Finance have seen. 

The value of the equipments that 
that had to be disposed of 
without being put into use is 
Rs. 1,22,6tJ)·oo. 

The total amount of loss, if any 
can be ascertained only after 
the sale proceeds are adyised 
by the DGS&D. 

[BRDB UO No. F.1 (10) IBRDBIECI75, dated 5-2-1977] 

*At time of factual ve.ification CD !cember, 1977) the Border Roads Develop-
ment Board have stated that eqipment worth Rs. 23, 57, 349.34 Mve been transferred 
to DGS&D for disposal and that equipmellts worth R.I. 20, 202.66 \ft!'e stilllyirg the 
B-rder R ads Organisalion. DGSM> have dispos'd of equipment worth R,s. 22, 26 
997·10. 
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Comments of the Committee 

Please see paoras 1.20-1.23 of the Report-Chapter I. 

Recommendation No. 23-Para No. 5.15 

5.15. During the course of the tour of the border roads, the Sub-
Committee of this Committee sensed a certain feeling of discontent-
ment and restiveness in the matter of availability of rations to GREF 
personnel as compared to those from the Defence Forces. While 
the Committee appreciate that there are two streams of personnel 
working in the Organisation and they have their own structures of 
salaries and amenities, it is important for the Government to ensure 
that there is no feeling of discrimination in any section of the 
personnel living and working together in the hard conditions of 
border areas. 

Reply of Government 

The observation of the Committee has been noted. 

2. However, any increase in expenditure on provision of free 
ratiqns on improved scales would necessarily have the effect of 
escalating the cost of road construction by BREF, which has been 
adversely commented upon by the Estimates Committee themselves. 
It has, therefore, not been considered desirable or expedient at this 
stage to increase the scale of rations for GREF personnel to bring 
them on par with the Army scale of rations. 

3. Ministry of Finance have seen 

(MANISH BAHL) , 

Secretary, BRDB. 

(Lok Sabha Sectt., Estimates Committee Branch) 

[BRDB U.O. No. F. 1 (10) /BRDB/EC/75 dated 26-10-1976.] 

The Border Roads Development Board informed the Committee 
in December, 1977 that a Committee, which includes a medical 
expert, was constituted in January, 1977 to consider and recommend 
the extent of improvement necessary in the scale of rations 
prescribed for GREF personnel keeping in view the minimum 
nutritional requirement for efficient discharge of duties and to sug-
gest cheaper substitutes wherever possible for balanced diet. The 
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question of improvell.ent in the scale of rations would be considered 
further in the light of its report when received. 

Comments of the Committee 

Please see para 1.26 of the Report---Chapter I. 

NEW DELHI; 

December 22, 1977. 
Pausa 1, 1899(S). 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee. 



APPENDIX I 

(Vide RecommendatioJt No.5-Para 3.6---3.9, Chapter II) 

[To be published in the Gazette of India (Extraordinary) 
Part I, Section I] 

GOVERNMENT OF INDIA 

MINISTRY OF SHIPPING AND TRANSPORT 

(ROADS WING) 

No. PL-I0(95)176 New Delhi-I, the 21st October, 1976. 

RESOLUTION 

In their hundred and first report on Border Roads, the Esti-
mates Committee (1975-76) of the Fifth Lok Sabha recommended 
that a Master Plan for the construction of roads in each of the 
States in the border areas should be drawn up with proper pers-
pective and priorities after a critical assessment in depth of the 
requirements for roads in ~ach of the concerned States. The 
'G<>vernment of India have accepted this recommendation and have 
consequently decided to set up a Group for this purpose with the 
following composition: 

4. Director General (Roacb DeveIopment)'and AdditiODai Secretary, 
Ministry of Shipping and Transport, (Road Wing). Chairman 

~. Joint Secretary, (dealing with Roads), Planning Commission Member 

s· Joint Secretary (N.E.) Ministry of Heme Affairs Member 

-4· Joint Secretary, Plan Finance, Ministry of Finance Member 

5· Joint Secretary (G) Ministry ofDel'ence Member 

-6. Director, Military OperatioDS, Army HeadqWll'ters . Member-

7· Secretuy, North Eastern Council, Shillong Member 

fl. Secretary, Border Roacb, Development Board Member-Secretary. 

In addition, Chief Engineer, Planning (Roads Wing). Ministry of 
Shipping and Transport, would function as Joint Secretary of the 
Group. 
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2. The terms of the reference of the Group will be as follows: 

(a) To evolve a Master Plan for the development of road 
communications in the Border States keeping in mind 
the requirement of State Governments, requirement of 
National Highways, requirement for operational and 
strategic considerations, requirement for economic and 
industrial development and the special requirements of 
an area. The Master Plan would be a perspective Plan 
of atleast 15 years span and would also contain the-
programme that would be executed in the five years of 
the next plan in the subsequent Five Year Pl~. 

(b) Having evolved the said Master Plan, to indicate the 
roads/Highways which would be developed in the State 
Plans and those roads/Highways which may be financed 
under the various Central Sector Schemes for road 
development; and 

(c) Having indicated the programmes under which the 
various roads would be taken up, indicate the agency for 
execution of the various programmes keeping in mind 
that the Border Roads Organisation should be made the 
primary agency for execution of Central Sector Road 
Development Schemes. 

3. The Headquarters of the Group will be at Delhi but it will 
be free to visit such places as it may consider necessary in connec-
tion with its work. The Central Government hope that the State 
Governments and Local Administrations concerned will afford 
the Group all assistance it may require and furnish any informa-
tion which it may call for. 

4. The Group will submit its report within a period of one year. 

. . , 

Sd/-
(J. S. MARYA) 

Director General (Roads De1>e1opment} 
and Additional Secretary . 
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New Delhi, dated :.lIst Uctober, 1976. 

ORDER 

Ordered that copies of the Resolution be communicated to all 
the Border States/Local Administrations, Planning Commission, 
Ministry of Home Affairs, Ministry of Finance (Plan Finance 
Division), Ministry of Defence, DMO, Army HeadquaTters, Secre-
tary, North-Eastern Council, Shillong and Secretary, Border Roads 
Development Board and also that it be published in the Gazette 
of India for general information. 

To 

The Manager, 
Govt. of India Press, 
New Delhi. 

Sd/-
(J. S. MARYA) 

DirectOT General (Roads Development) 
and Additional Secretary. 



APPENDIX II 
(Vide Recommendation No. 14-Para 4.12 Chapter II) 

No. DGS&DIHPCSI16176-PIII 
GOVERNMENT OF INDIA 

MINISTRY OF SUPPLY AND REHABILITATION 
(DEPARTMENT- OF SUPPLY) 

New Delhi, dated 27-10-1976 

OFFICE MEMORANDUM 

SUBJECT: Setting up of WOIrking Groups under High Power 
Committee. 

A High Powered Committee has been set up under the Chair-
manship of Minister of Supply and Rehabilitation to study whether 
-existing organisation for government purchases in India and 
.abroad and the methods adopted are adequate. This Committee 
will also be making specific recommendations for streamlining the 
existing organisations, their method of work procedures etc. The 
terms of reference of the Committee are as follows: 

(a) To identify and suggest improvements in the system 
and procedures of purchases (both indigenous and im-
ports) adopted by different Ministries/Departments of 
the Central Government with a view to achieve the aim 
of efficiency and economy in procurement. 

(b) To examine and suggest improvements in the system 
and procedures of financial payments for the purchases 
by and on behalf of Central Government with a view to 
cut down delays to effect savings. 

(c) Any other related matters such as specifications,inspec-
tion, testing, clearance, shipment, etc. 

(d) Organisational set up for (a), (b) and (c) above. 

The Committee has since studied the procedures relating to 
purchases, quality control, payment etc. followed by the Central 
'PIlrchase Organisation (Directorate-General of Supplies and Dis-
posals) functioning under the Department of Supply and its re-
cnmmendations are awaited. 

66 



67 

2. Since the terms of reference of the -Committee also cover 
purchases made by different Ministries/Departments of the Cen-
tral Government, the Committee has decided to study in depth the 
procedures and methods of purchase adopted by selected depart-
ments of the Government of India and recommend suitable proce-
lures keeping in. view the objectives for which the Committee has 
been constituted. To this end Working Groups consisting of repre-
sentatives of the major purchasing Departments have been consti-
tuted. The Groups will be as follows: 

* * * * • • 
Group VI-Border Roads Organisation 

1. Additional Secretary, Ministry of Defence-Chairman. 

2. Director General Border Roads 

3. Secretary, Border Roads Development Board 

4. Shri B. K. Banerjee, Additional Financial Adviser 

5. A representative of the DGS&D. 

3. The Secretariat of the High Powered Committee in the 
DGS&D will be assisting in compiling the necessary data and back-
ground material to feed the Working Groups. 

To 

Sd/- J. M. LYNGDOH, 
Director to the Government 0Ij India. 

All Ministries/Departments concer.... _! _ 
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APPENDIX! IV 

(Y"w Introduction to Report) 

Analysis of the action taken by Government on the recommendations contained in the 
,10Jlt Report of the Estimates Committee (lo'ifth Lok Sabha) 

I. Total number of recommendations 

II. Recommendations which have been accepted by Government (1IiIU 
recommendations No. 1,2,3,4 &. 9, 5, 6. 10. 13.14, 16, 17,18, 19-
2O,~21, 22, 24, 25, 27, 28 &. 30). 

Number . 
Percentage 

;111. Recommendations which the Committee do not desire to pursue in view 
of the Government's replies (vi1, recommendations NO.7. 8, II, 12 
&. 26). 

Number 

Percentage 

lIV. RecommendatioIIII in respect of which replies of Government have not 
been accepted by the Committee (vide recommendations No.2. IS 
&. 113)· 

Number 

PerceDtage 

72 
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LIST OF AUTHORISED AGENTS 'FOR THE SAi:£ OF-LOK SABRA 
SECRETARIAT PU~LICATIONS ' . ( 

SI 
No. 

Namc of Arent. • AJCDCY SI. N.-e pf hgcct Agency 
No: 

. ANDHRA PRADESH 
" o' 

J. Andhra 'Unlvt:rslty General 
Co~rauve Stores Ltd., 
Walt air (VtsakhapaJnam) 

z. G.R. LakshmtpathY C":hetty 
and Sons, General Mer-
chants and News Agents, 
N ewpet, . Chfi'nd ragUl, 
Chiltoor DIstrict. 

ASSAM 

~. Western' Book Depot, Pac 
Bazar, Gau hall, 

BIHAR 

'" "mar Kitab Ghar, Post 
Box 78, Diagonal Road, 

,}amahedpur. 

GUJARAT 

5- Vi,a, Slores, StatIon Road, 
·ADaJ'd. 

6. The- New Order Book 
Compan, Ellis Brn~.it, 
Ahmedabad-6. 

HARYANA 

,. M7~. Prabhu Book ServlC't. 

8. 

4) 

10, 

II 

NAl Sub7Ullandl. Gurgaon, 
{Haryana;. 

MADHYA 'PRAQESH 

Modern Book House. ShIV 
Vilas Palace. Indore OIY. 

MAHARASHTRA 

'M's. Sundcrdas Glanchand. 
601. Girgaum Road, Near 
Pnncess Stree'. Bomba)1-2. 

The International • ijook 
~ House (Prrvate) L..mted 
~. Ash Lane, Maralma 

.. -'GandhI Rnad. BombaY-1 
Tilt I nlematlOnaJ Boot 

~erVI(:c Decom Gym. 
k hane Panoa. 4 

No, No. 

u. Charks Lailtbert & Com-
pany, 101, Mahatma 

8 Gandhi Road, OpPosite 
Clock~ Tower. .Fon, 
Bombay. 

94 13· The turrenr Book House, 
Manxi Lane, Ra,humnh 
Dadaji Street, ·Bombay-I. 

14. Deccan B'bQk Stall, Fer-
guson College· 'Road, 
POOn'l-4: . 

7 1 S Mis. Usba' Book Depol. 
S85/A, ChiTa Bazllr. Khan 
House.'<iltgaum Roa(!, 
BornbaY-2 B.F-. 

)7 

35 

I. 

16. 

MYSORE 

MIs. PeoP'p Book House. I 
. OPP. J aganmoh~ Palace, 

MY'joOrf- 1 

RAJASTHAN 

Informliti0.l! Centre 
Govern_rot of RaJaslhan'. 
Tnpolla, )alpuT CIIY 

UTTAR 'RADE,SH 

18. SwasHI< loduslrta' Works, 
59. Holl Slfeel. MeclUI 
CIl,Y. 

60 

16 

31 

19. Law Boo~ Company, 
Sardal Pate' Mare. 

• 48 

t3 

6 

Z2 

• 26 

A II a habac'-I 

\X'EST BENGAL 

10 20 .. GranJhaloka.~11. Amb,ea 
M-ookherJee ·Road. Bel-
ghana. 24 Parganas. f .. · , 

W Newman & (ompany 44 
LId 3, Old C.ourr Housr/ 

ZI. 

Sueel. Cafeulf a ,. 

22. Firma K.L.Mukhopadhyay. 82 
. 6IJA, Banchharam Akrur 

Lane, Caleulla I~ 

II 23 Mis. MukhcrlI BoakHouse, 
SB. Duff Lan", Calcutta-6 
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$J. ) 
No. 

Name of Agent t.geDCy 
No. 

SI. 
No. 

Name of Agent AgenCJ 
'" No. 

DE~I. 

%4. Jain Book Agency. CoD-
naught Place, New De/hi. 

25. Sat Narain & Sons, ~J41, 
Mohd. Ali Bazar,Mori 
Gille. Delhi. 

26. Atma Rail! & SOT s. Kash. 
mere Gate, .hi-6. 

27. J. M. Jaina & Brothe-n. 
,Moli Gate, Delhi. 

28. The, Central NewsAgency. 
23/90, Connaught Place, 
New Delhi .. 

29. The English Book Store, 
. 7-L, Connaught Circu~. 

New Delhi. 

30. Lakshmi· Book Store, 42, 
MunicipalMarl<et, Jan-
path. New DeIhl. 

)1. Bahree Brothers, 18R Laj-
patrai Ml.'rker, Delt 1-1. 

)2. JayacaBool; CCPOI,Chap-
parwala Kuan; Karol-

't Bagh, New Delhi. 

.. / 
.. 

H· 

II 

Oxfor.d Book & Stationerv 
Company, Sctndia House, 
Cornaugbt Place, New 
Delht-·l. . 

3 34. People's Publishll g House, 
Rani Jhansl Road, New 

Deihl. 

9 35. The United Book }{ge~cy; 
48. Amrit Kaur.Market, 
Pa!:ar ,(1anj. New Delhi. 

II 
36. 

IS 
37. 

20 

23 

27 
39· 

66. 
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Hird' Book HCllie. 82, 
'janpath, N.,.,ew Deihl. 

Bookwell, 4, Sant Naran-
kan Colory. Kingsway 
Camp, Delhi-9. 

MANIPUR 

Shti N. Chaoba Singh,.: 
News Agent ,"Ramlal Paul 
High 'School Annexe. 
ImphaJ. 

AGENTS IN FOREIGN 
COUNTRIES . 

The Secretary, Establish-
meDt DepartmeDl, Tbe 
High CommsslOn of lndie 
India House. A~dWych,..: 
LONDON. W. C.-~ 
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